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0.A.207/2003

20.11.2003 present : The Hon'ble Smt. Lakshmi -

bb

N, ’
I
Swaminathan, Vice-Chairman

The Hon'ble Shri S.K.Naik
Administrative Member.

Mr.S.Sarma, learned counsel
~ for the applicantS through
proxy counsel Mr.R.Lal.

Mr.B.C.Pathak, learned addl.
C.G.S.C. for the respondents.

This application has been filed by
seven applicants praying for setting
aside mainly the orders issued by Bharat
Sanchar Nigam Ltd. (BSNL), for example
the impugned order dated 17.3.2003
(éppqxure—l3). : ' 8 y

er.B.C.Pathak, learned Addl.C.§}S£2
submits that the grievances, if any;;of
the applicants cannot be agitated before
the Tfibunél'Because the applicants have
been absorbed as employees of BSNL w.e.f
1.10.2000, Mr.Pathak has further submi-
tted thaﬁLseven applicants are Group ‘C*
employees who Were earlier employed by
Dgpértmenp df‘TEIecv ugﬁgg&ions (DOT;;w
V .« ,At the requeét of learned proxy
counsel for the applicants list on 21.11
2003)to give an opportunity to leamhed
counsel for the applicants to make any
submission, he may wish to do, failing

which, ©C.A i?i liable to be dismissed °
ZY&MMI - 3
on thzilack f jurisdiction.

/ '

Member vice-chairmah
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21.11.2003
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5.1.2004

@ V)

Present : The Hon'ble Smt. Lakshmi
Swaminathan, Vice-Chairman

The Hon'ble shri S.K.Naik
Administrative Member.

Mr.S.Sarma, learned counsel for
the applicants.

Mr.B.C.Pathak. learned Addl.C.G.S.
C. for the respondents through Mr.
A.Deb ROy, learned Sr.C.G.S.C.

Mr.S.Sarma, learned counsel for the

@pplicants, submits that, issues Egised )

in the present application aedeed prior

to the absorption of the applicants in
BSNL. He further submits that there are

certain Judgments of the Tribunal (Guwa=-

hati Bench), he relie€<in this regard.

Learned proxy counsel for the reSpO;

ndents also seeks four weeks to file

reply affjdavit.
In i§§§ chrcumstpace , case is

released from part heard. Respondents
are allowed four weeks to file reply.
Two weeks for rejoinder.

| List on 5.1.2004 for hearing on

admission .
Member Vice~-Chairman

The matter is deferred and the

jurisdiction of the 0.A. will be taken
up on 7.1.2004.

Member (A)
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7.1.2004 . Heard Mr. U.,K, Nair, learned

counsel for the applicants.

The 0.A, is admitted, call_for
the records. Issue notice to the
respondentse.

List on 6.2.2004 for orders.

<y
Member (A)

mb

24.2.2004 Present: Hon'ble Shri Shanker Raju,
Judicial Member

Hon'ble Shri K.V. Prahladan,
Administrative Member.

The learned counsel for the
parties are present. List it on
26.2.2004 for final disposal.

Member(a) - Member(J)
nkm
*+26.2.2004 Heard the learned counsel for
the parties. Hearing concluded. Order
reserved.
| .
N
%gmber(A) Member(J) °
nkm ..
. 27,2.,2004 Judgment pronounced. The O.A.
is partly allowed.
\ : L
Member(A) Member(J)
nkm
w . %A



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Date of decision: This the 2? . day of February 2004

The Hon'ble Shri Shanker Raju, Judicial Member
The Hon'ble Shri K.V. Prahladan, Administrative Member

1
2
3.
4.
5.
6.
7.

By

. Shri Mansingh Shabeng

. Shri Enblamannelsen Passah
Shri Mitchal Kharmalki
Shri Hamar Basuk Lyngdoh
Shri Kristophar Syiemlieh

Shri Francies Wahlang
Shri Hirak Chakraborty

AdVocates Mr S. Sarma, Mr U.K. Nair

and Ms U. Das.

l.

2.

3.

4.

5.

6.

7.

8.

9.

- versus -

The Union of India,

represented by the Secretary to the
Government of India,

Ministry of Telecommunication,

New Delhi.

The Chief General Manager (Telecom)
N.E. Circle,

Shillong, Meghalaya.

The Chairman-cum=Managing Director
Bharat Sanchar Nigam Limited,

New Delhi.

Shri Kumar Gurung, JTO

Office of the SDOP, Rynjah

under DE (External), Shillong.
Shri Amit Das, JTO

In the Office of the DE (External),
under SDOT (East).

Md. Mayuruddin Ahmed, JTO

In the Office of the SDO(G) Jowai,
under DE(O), Jowai, Khlienriat,
Meghalaya.

Shri Pradeep Kr Roy, JTO

In the Office of the SDOP Tura,
under DE(O), Tura,

Meghalaya.

George A WAhland, JTO

In the Office of the SDE (Inst.) I

......Applicants

under DE (T, Mtce and Instn), Shillong.

Shri Subhash Dhar, JTO
In the Office of the SDOT Shillong,

under DE (0) Shillong, Cherrapunjee,

Meghalaya.

10. R.A. Kharbteng, JTO

\ ey

In the Office of the SDOT, Nongstoin,

under DE (O) Shillong, Mariang,
Meghalaya. '

.....;Respondents

Advocate Mr B.C. Pathak, Addl. C.G.S.C.



SHANKER RAJU, MEMBER (J)

The applicants impugn. respondents' order dated
26.2.2003 passed by Ministry of Communication wherein in
pursuance of directions in 0.A.182 of 2002, request of
the applicants for relaxing the rules to accord promotion
as Junior Telecom Officer (JTO for short) has been turned

down.

2. The applicants earlier approached this Tribunal
in 0.A.143 of 2000 for seeking promotion as JTO from the

post of TTA.

3. On 15.3.2001 directions have been 1issued to
examine the matter afresh in the light of Rule 7 of the

Rules.

4. In compliance thereof by an order dated 23.7.2001
respondents stated that no further vacancies are
available and relaxation would not serve the purpose as
the officials have not completed six years of serQice as
TTA to be eligible for relaxation. This order led to the

filing of 0.A.182 of 2002.

5. The applicants appeared in the examination for
TTA on -9.1.1999 where the result was declared on
25.1.1999. The respondents belatedly initiated the
process of training only on 11.6.1999. As seats for
training at RTIC Patna were available the Tribunal vide
order dated 8.11.2002 passed the following directions:
M u.ueeee.. Mr S. Sarma, learned counsel for
applicants had argued that the applicants
appeared in the examination for TTAs on 9.1.1999.
The result was declared on 25.1.1999. After a

long delay the rspondents initiated the process
of training on 11.6.1999 (Annexure 2). Seats for

\w/ training at RTTC Patna were available as

indicated..cececee
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indicated in communication dated 22.6.1999
(Annexure-3). Had the applicants been sent for
training on 26.7.1999, they would have also been
covered by the letter dated 10.11.1999. The
respondents have delayed the matter of sending
the applicants for training. Taking into account
all the facts we are of the view that the cases
of the applicants requires reconsideration. The
applicants were qualified for being sent for
training, the seats for training were available ,
the applicants were not responsible for the delay
in not being sent for training in time. The
respondents may re-examine the facts and consider
whether those facts are not sufficient to relax
Rule 7 in the applicants cause. The respondents
may take a decision on reconsideration of the
facts within three months from the date of
receipt of the order.

The application is disposed of as indicated
above. There shall, however, no order as to
costs."

6. In pursuance thereof request for relaxation was

turned down giving rise to the present application.

7. Heard the learned counsel for the parties. The

learned counsel for the applicants in so far as jurisdiction

is concerned stated that promotion to JTO is to be
accorded by Ministry of Communication and as the cause of
action had arisen in 1999 itself when the applicants were
not absorbed in the BSNL, this Tribunal has jurisdiction.

We agree with the same. The relief claimed if acceded to

- would put the applicnts as JTO in 1999 and this has to be

implemented by the Department of Telecommunication. which
is within our jurisdiction and in this regard directions
can be issued by the DOPT to BSNL.

8. Learned counsel for the applicants further
contends that had the training been undertaken
immediately after they qualified on 25;1.1999 they would
have attained the eligibility before 31.8.1999. As such
the re-examination as directed by the court for

relaxation is not as per law.
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9. Oon the other hand learned counsel for the

respondents opposed the contentions and has stated by

referring to the settled law by the Apex Court that

relaxation cannot be claimed as a righf and further

relying upon the decision of the Apex Court in P;U. Joshi

and others Vs. The Accountant General, Ahmedabadaa;d

others, 2003 (1).(SC) SLJ. 239,.it .is stated, thate in'a

judicial review the Tribunal is precluded from
interfering or encroaching‘upon the arena reserved fop
the Executive. |

10. We have carefully'éonsidered the rival cotentions
of the parties and perused the materials on record. The
Tribunal in O0.A.182/2002 directed reconsideration for
relaxation of Rule 7 of the Rules ibid on thé premises
that had the applicants who were qualified were sent for
training when the seats were available the delay
attributal to the respondents and not to the applicants
in sending them to the training has prejudiced their
case.

11. We find from the order passed on 26.2.2003 by the
respondents that they have re-examined the matter in so
far as on assumption that had the training commenced on
26.7.1999 the applicants would not be eligible before the
cut off date of 31.8.1999. However, we find that this
reconsidération is not at par the observations made by
the Tribunal. The relaxation is to be viewed with an
angle that the applicants who had qualified the
examination on 25.1.1999 despite availability of
vacancies' have not been deputed immediately for the
training. Late deputation to the training has deprived

them of their right for consideratin for promotion as

JTO.
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12. A judicial review is permissible even in a

policy decision when the same is malafide or arbitrary or

violative of Articles 14 and 16 of the Constitution. We

are of the considered view that a reconsideration is not

justified and is not as per the directions of the court.

13. In the result the 0.A. is partly allowed. The
impugned order dated 26.2.2003 1is set aside. The
respondents are directed to reconsider the relaxation in
true letter and spirit of the directions of the Tribunal
issued in 0.A.182/2002 by a detailed and speaking‘order
to be passed within two months from the date of receipt

of a copy of this order.

C Rof
6;:Ilfc;L¥9q4Qw«\ L YW

( K. V. PRAHLADAN ' ( SHANKER RAJU )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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raanaee s eas Respondente.

DRDER AGAINST WHICH THIS APPLICATIGN

1o PARTICULARG OF

A8 Ak

This application is directed against the following

arders s

f. Order No, Rectt-1B84/7TTA/Trg/Ph.~1/1%986 dated 17.3.2803

issued by the Assistant General Manager (A); OFfice of
ke Chief Beneral Manager, Taleoum, N.E.Oircle,
Shillong

g, Order bearing No. S-BR/ZEE2-ONE dated 26.92.2000.

Gemeral

. Order dated 28,9298 iy the

Marager Telecom, N.E.Circle, Ghiliong.

" B S o4

. Order bearing No. Hwi”/”ﬁﬁ” MOG/BME dabterd  23.7.2881

jesued by the Deputy Director Seneral {(Estt), nNew Delbhi.
. firder

ismuied

Benersl

st ant

mip khe  limitation period

application has  been filad wit

crited  wunder section F1 of the “entral fAcdministrabive

pre

Tribunal

‘ %)
e
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applicante further decliare  that the subjiect

i within  the Jurisdiction of the

imattar af the

ﬁnmxnzgt““uiv@ Tribunal.

4. %ﬁﬁ?% OF THE CABE:

4,4, That the applicants in the instent spplication
a3 ¢

Fave come before this Mon'bls Tribunal sesking redressal of

cation of the 1%9é

'”’i

their grisvances reldting to granting rela

- PR 2 S . s o B gy Pl T o
respect of bhelie promotion to the post

:F'

adf

soruitment  Aule dir
Uf;JMHiQP é]&x@t Officer, as has been granted to the under
ﬁ@ﬁ of  employess more pariticularly by Lha ipmpugned
me#municatimn gated #4.2.88402 o the private Respondents
occasion  to come before this Hon‘ble Tribunal twice by
Filing O.f.s but while implementing the said judgments

wed for consideration of

wherein directions have been i

their ceses has been rejeched by the impugned ovrders. The

o

is regarding granting of similar

i
i
=,
it
fez

fmmae  dnvoived in Bhis

relaxation  as  was granted to the privete respondents

agther similarly situated employess. The spplicants now  have

gathered the definite information that in the similar matier

Mo ‘Bile Primcipal Bench of Central Auministrative Tribunal

hes already granted similar relief to  the T

allowing  their 0A  and  the applicants through
1 )

icetion are mow praying for ddentics

i bhe orus of

have preferred the instand

given beldw for proper




4.2, That the anplicants ave citizens of India and  as
|

1
ﬁuch they  are entitied to wll the rights, privileges and

protection  as guaranteed by the Constitution of  India  and
Lo

laws framed thersunder.

4.5, That the applicasnts sre presently holding the post

of Telecom Technical Assistant (TTA) and they are post at
e

various stations in the N.E.Circls, under the respondents.

The grievances raised by the applicants in the present 06 as
well as the relisvs sought for by them are similar and hence

they pray before this Hon'ble Tribumal to.allow them to Join

'

™

tugethev in & single applicaetion invoking Rule  4(EX{a) o
Len! 2l Admindetrative Tribunal {(Frocedured Rules 1987 to
minimize the number of litigation.

4.4 That for pro

Mficer (ITO} the gquota

(Departmental Competitive Examination) and rest 5S4 by

gdirect recruitment., It is pertinent to mention hsre that  in

i) . U, , .

the  cadre  of rre there was no other  promotional avernue
svailable amd the various level of talks between the staff
|
|
|

g o

side and office side finally resolved the situation by

Fov bhe TTAs by creating  the

[+3

creating  promotional prospec

sforementioned demarcation in promotional guota. AL these

@xavciﬂe’ have been done by these respondents o remove.
i
stagnation in  the cadre of TTfe and  to provide  bebler

,Li‘f‘i‘*c.-iﬁfj Liorel avenues.

4.5 That the respondents with s view to utilize the

iw

wmy aueba iesusd call letters to the willing T1As including

Sor

i
the applicants  and scoordingly, the applicants submitted
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their application through Sub-Divisional

3

caoncerned. After completion of the aforessid formalit

rasponder s

permits  have

them to sppear in the screening test.

the date of screening test but without any sufficient

sudsequently

fficer

ien fThe

Frall

apmlicants  enabling

fiwel

P8 asim

that test was rescheduled more than once. Finally, the date

ixed for the said screening test was on 29.4.2888. However,

the Respondents did net allow the applicant to appear

in the

sald sereening test, similarly situsted pioyvees iLike  that

of the present applicants have been

said test  dgnoring the cases of the applicants. Although

there were sufficient vacanciss in the cadre of ITO,

Iut for

the regsons best known to them the respondents did not allow

the present appldcoants Lo appear in the said testb.

Habis That the applicants beg to state that under 325%

pronoehional guota  for promotion to the post of JT

conbaining screening test Tollowed by fraining under

e
fomd

WoE Tl L

institutes/Training centers located st deferent parts of the

country. Hfter completion of such training  the successful

TTH & are given posting as JTO in order of seniority.

4.7, That the Respondents withoudt any valid

did not alliow the applicants fo appear in the screening @

for promotion to the post of JTO. However, the respondents

3

...1.

1™
b
Tt n
¥
Y
=3

G

ieaue any formal order to that effsob, nor th

for e v
gy Nave

baken any approval for such exclusion from  the compeltent

P

cauthority. The present private Respondents and otber
TTaAs  have heern allowed to ap

of the applicants. |

ignoring  the oa

,
e BUreEnIing

Junior

i buated  thus, the
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L

\ ; : T
applicants  preferred 06 MNp

the Hon'ble
Tribunal ant  the Hon'ble Tribunal vide ite interim order
dated 27.4.20888  allowed the applicants  to appear  in &h

saicl screening test scheduled to be held on 29,4, 260,

[T

.

The apnlicants  orave leave of ithis Homble

Tribunal to rely and refer upon the statement made in ths 0A

'

Mo« L42/72088 at the time of hearing of this

4.8, That the HRegpondents preferved the Written
étatement in the above noted 08 and made it clear that the
éar»@ning test im~4ue%ﬁimﬁ was in fact scheduled to be held
o 11.4.9% for Departmental guota of JT0s  for  the vears
1990, 1996, 1997 and 1998, The relevant portion of  the
Mrittem Statement is gquoted belows—

2. Second  screening test is echeduled to be held on

11.4.99 for Department guota of ITOs for the vears 1995,

1994, 1997 and 1998, The examination

[
@
o
it
e
o
o
W

H

the basis of Junior Telecom Officer Recruitment  Rul

i
1

3
i
i

1998 and Recruitment Rules, 1994,

N TThs will be eligible to appear in 15% competitive
quota  of the JTO vacancies for the yvear 1995, Howsver
they will not he eligible for 1E% competitive
examination quots for JT0 vacancies of the vears 1994,

P97 and 1998 as per the JTO Recruitment Rules, 1994,

The applicants corave lesve of this Heow "hile
Tribunal to rely and refer upon the Written Statement made

filed in the wsaid (&8 alt the time of hearing of this case.
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from

1erat

.t.

I

pogicd plesdings

£

gortd tment Rul

applicants beg to state thal as per  the

g they are entitled to promoted to  JITO

% promotional guota.  Apart  from  that it WaAS

That the a

iary bhe

oobhe Weitbt

anondents the fact that the vacancies for

held are  of  Lhe

fall wumder 1994

Fules s annexed hereswith angd marked

as Armesurae-l.

pplicants beg to state that t

aghove mentionsd order dated {8.11.99

grn Statement filed in the 00 No. 143/72¢00

indiceates the fact that the vacancies of JT0 upto

August 9% wil

N

withoult insisting

submitted

|
|

Latement  made ir
|

whtead of

the shate

the spplicants

Iobe filled as per Reorwitment Rule of

hras been indicated in the =aid order bthat =211 the

o

iedl to appe in the esid Fnd Scresning

for required gualificstion mentioned

B

The appligants in reply  to tThes Written

i
-
it
-
b33
s
-
e
i
]
s
B
n:"i"
“"3

DV?TLJHQ the

the Written Statement. The applicants

atbement [

o

repeating the contentions wmade in Lthe

o
iz
[

g to rely and refer and
mertte made therein.
Lopies of the Fejoinder Odditionasl

Hedoinder  and Additionsl shtatement

3
~y

faets  are annexed berswith sz

g .

Annexure-d, 3, and 4 respectively.



‘9

4.41. That during  the

Respondents  have issued an order dated 56.9.7888 declaring

results of the said screening test in three marbs. In

part A

resullt names of those csndivates

whey were eligible as per the 1994 raitment Rules, in part

B names of the private Respondents along with the others
have beasn included to whom  fthe Respondents extendadg

Paldwatiun of the 1996 Recruitment Hules and in part O names

fe s

af the applicants in 04

v indicated.

# copy  of  the =aid order dated

i anmeserd herewith and

! marked -5,
4. rﬁn That the applicants beg Lo state thab on 5.3, 2001
tbm aforessid U8 bearing No.l43/70680 came un for fhearing and

procesding was pleased to dispose off the sazig DA directing
the  respondents to inveoke Rule 7 of 19946 Recruitment Rules
gnd  to provide relaxetion zs has heoen granted to the other

zet of emplovees.

4.1F. That the spplicants beg to state that on receipt

O . . N " . B e T
af v the judgment of the Mon 'hie sibunal the ‘_,a_p}o_l’;l_(‘i‘é)t"!i:ﬁs eig]

E?/df.mwi submitted the same before the authority concerned
prayving for dmplementation of the same.
: A copy  of the =aid lether’ dated

I TG ig anmexed  herpwith  and

marked as Annexure—é,L6A-

4.14. That the HMespondents on receint of the said lebtier

e ¥

pliloR]

2.
m
o
i)
o
b
Bty
N

the impugned ordger dated
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i

at the o

fufider  the  Rule 7 of  the
rataration The said

gy

R 9}:7”("‘""&‘“% ati

NE

Fespondents o

(uig]

Circle Gl

415, That

ﬁf?luh issuen

ett@r dated =3,

e PR el 1<) BN

g
B

416, 7
have

respondents

aridd

arder dated 23,7
the casew of the

Ftle 7 oof

Arasuant

dated

tThe

o

&

regarding

The

1erigy

applicants

Copies of

argd

are

4

Ohief

an arder
AT HE

the appli

iemuecd the

XIE
iy_"

ra»

£

rEoTuL T

without applying thel

}"‘ \ TR eR e

annexed

nexure=7

AEmeTrs 1

dated

merntioned

Loant

o

i omlearly

ment

™

oroder
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have
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heen
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b

produ
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in
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o
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e
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100N
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wwith

S

Mamager,

the

are

g
At .? ot
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it

similarly situated empl

s @l

i

reanectivel
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forwardi

impragned
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annesed

abate

i
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Ftﬁmn/ihaction of the respondents, it is crystal clear that

I
l1

evaﬂiJunimrﬁ to the applicants got the benefit of relaxation

]

butﬁ in case of applicants the respondents have been
i {

insﬂpting the same without any valid reason.

4,17, That the applicants heg to state that now the

R,aphna@nt= have issued an order dated 4.2.2002 by which all
|3 ‘

t¢gﬂbher nine(?) TThAs have been promcted as JTO after

c%mﬁ&etimnof their training. I4 is pertinent to mention here

t&at‘mnly two(2) of them more specially, TTAs at qx Mo.i and

hve rmmpi&t@d & years of gservice zz reguired wnder the
??é} Recruitment Rules and rest 7 are similarly gitusted
piﬁy@ea like that of the present applicants. It is stated

'Vtﬁat; Empioyeeﬁ listed in Annexure-3, list of successful

Cﬁhﬁﬁdataﬁ of 2nd screening test (35% quota) dated 26.9.2800

ir Jbart I have been included in the said promation order

da&eé 4.2.28082. Taking into consideration the mrderﬁ dated
‘ua

@.szﬁﬁﬁ and 16.11.99 it is crystal clear that in cases of
| i ‘
Tfﬁhtiiﬁted in part B are those who are not in possession of

N

& prra criteria as indicated in 19946 Recruitment Rules and

théy* have also been permitted to appear in  the said
. : l
sdr&ening test provisionally. It ig therefore clear that in

th%lﬂ cases the Rule 7 (Power to Relax) ot 1996 Recruitment
ﬂdhé%? have been invoked by thé Respondents dgnoring the
ca%@éﬁf the applicaﬁﬁgk

k : A copy of the said mvder; dated
ﬁ j 4.2.2802 is annexed herewith and
K | merked as Annexure-11.,

408 That the applicants heg to state that in  the

im@uéned arder dated 23.7.20801 the respondents have made a

\

. 1



| .

tmention  regarding  non-availshbili

LY

context  the applicants beg to state that the statement of

noee-availability  of vacancy is tobally

|
depicts totb

e

P onon-appellation of mind by the

71

fact the Annexure-1d order dated 4.3"2.39 clarifies the fact
that «till there are vacancies. On this score  alewe  the
éimpugﬁed arders are liable to be set aside and guashed. It
ia. further stated that in the merit list, as well as in

seniority  the applicants are much more above the other 7,

Le el

o
FTis  who have been now promoted

: 1.0 by the impugned

grder dated 402,50 I the said order dated
dri Banjib Me, Bordolodi, (8lL.No.l) and Sri Dipalk Humar Das

KB8LuMo.4) have completed & yvears of service in TTA cadre  as

reqguired under 1996 RAR.

! The gapplicants  crave lewave of  thisg Hom'ble
Tribunal for 8 direction towards the respondents to  produce
the merit list of Znd soreening test at the time of hearing

of -the

4,145, That the applicants asithmi b tirat the

respondents by issuing the order dated

Loy . \ . . .
gimilarly situsted empliovees fto the post of JTO by relssxing

the 1994 preoruaitment Rules and on the obther barnd theyvy  are

retterating their that the powsr of ¥ is &
iscretionary and same is nobt relaxable in the cases of  the

prasent applicants., The malafide intention o f the

Respondents  is  ciear from  the Annexure-d  order daled

by whiich the Fespondents have

to deny the bhenefit of the relaxstion

T



s That the applicants segking redressal of  their

grisvances preferred 0/ No, IB2/72082 before  the Hon'ble

Tribunal. Hon'ble Tribunal after hearing the parties to  the

Cproceeding  was pleased to dispose of the said OM directed

bhe Respondents to reexaming the matter afresh for invoking

Rule 7 of the 1994 Recrultment Rules snd fto take & decision

tehereather.

& copy  of the said Judgment  and

groaer dated B.11.2688F  is8  annexed

herewith and marked as Annexure-~132.

R JS U That the Respondents in compliance of the judgment

ang order dated 8.11.2088 passed in 0OA Mo, 18272092 issued

S S

oredected.

Comies of the orders dated

e D4.2.2687% are annered As

ard 1

B2

Sranesure 13 amd 14 respeobively.

2 That the applicants beg to state that the
Respondents  have acted contrary to the Jwdgment  passed by
the Mon'ble Tribunal by which categerical direction has Deen

proiae it 's  discrehionary

Feasnondentes o exe

Cissuer to the
Cpmwer for relawing the Recruitment Fules as has  been  don

while relaxing the & years oriteria in case of olthers. The

Respondents  inspite of clear ocub  discussion failed O

Ceomebrue  Liberally the said Recruitment Rule to at
course of Jjustice. Admittedly, it is &

e

CRespondents  ought to have took a pragmatic view instesd o f




- L4 o o o pu " o n % N 4 L.
ought to h tried their level best to get and to widen the

nghrtunity Tevel of his workers 80 as b0 achieve the
efféative implemation of & good policy of  the Bovernment,
Apart  from that dubty caste on fh@ Hespondents to ensure Lo
implement & good policy in i%'s true sense and to  exercis

thelr discretionary power with ulmeost care to uplift  such

pailcies.  The 1994 Recruitment Pulss itself mrovides  such
gxercise of power under Rule 7 so that in & deservipg o

Like the present one the ssid authority can provide justice

to | meet  the thardship. However conbiary Do

Respondents  have decided not to invoke such discretionary

.v-"!

2 5 That the applicents beg to state that thve

3

REEQDmd&Htﬁ have acted illegally in rejecting the claim of

the  applicents by issuing the impugned

# p”x' »
i m

boang 26&.2.02¢

completion of & vears
of wervice if granted only to the applicants would violats
the 'principles of natural justice. The Respondents however

rmnfrary to their stand  regarding noneavailabilitby exf

vecancies  and  violstion  of matural

igpugned  commanication dated 4.0, 08¢ providing  relaxabion
simijarly situsted employveess. In such & situwation  the

e 1996 AR

i
~
P od

Respondents are duty bound to exercise Rule 7
in. gase of the present applicants declaring  them eligible

for promotion to ITO.

 n R
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e

B df. That the applicants beg to sbate that the
applicants beg to state that those 7 similarly situated

pergons  has been arrayed as

anqzder“ ion the  fFaoeb that

Iraen relaxing the 19%4 Recruitment Rules  in their

fad v - . oy ey o Sy -~ . -,
Cames ionoring  the claim of the

3

jédgﬂ“”t ard order dated 150352881

is vﬂry clezr in respect of the fact

power of relaxabtion ire &

arse o exercise bthe ol

p.zgnrf%m construction 323 piw srhiave
LﬂpiﬂWwHi"*%ﬁﬁ of a good policy of the Governme enk. In fact,

the Mespondents took a nNarrow cons Thhtimﬁ af the matter and

~emefit of relaxation has Desn demigd b the

o

.
¥

apparently
present applicants sirce they knooked the door  of the
éaurtn ft  is perbinent to mention Bere  that thes  Hon
Triﬁumai in its operative part of the said judgmend mace it
silasar that in  the sevent of any retavation made by the

invoking Rule 7 of the 1996 Recruitment Rules

wWill not however be confined tm o the applicants only bub same
Mae Beer made applicable in respect of @il the wmimilarly

mlam@d M lovees. fipparently the Respondent
L

order  dated 4.2.2982 relaxed the 1994 Recruitment Rules 1n

respect  of  Respondents NoWdy o9, bulb gffect of such

relaxation however cenfined only o the said Reszpondents.

oy mtate that the grounds

o pejection  gnumerated  in the impugnhed orders  are ok

sustainabhle &8 same are viglative of Article 14 and  1éd of

we Hespondents in the impugnedd

the

prder howsver has baken the coverage of principle ot Hatural

gt

ustice to  show  their jusgtification  in EL hoEe
; 14
i
.
.



.
v

-t

)

arders. In realiiy, the impugned  action  of

ienitimate rlatme

ot

b clearly indicates their

(3 TR o o

DiGL imination is apparent from the mquNﬂd grders &

Py
£3
o
sz
et
-
23

fram the order dated EA IR 1% M

farlt Teven

GuiZdna That &he applicants beg to state in one of  the
ima@gn@d arders  the Respondents taking recourse of none

a; ghility of vacanoy tried bo Jjustify their

then ehy they want to close the matter forever, Mad there

mwah no vacancy as on 23.7.2881 that on the date of issuance

ef ﬁhé impugried orders the Respondernts couwld not have isnued
the order dated 4.2.2882, In fact, the present apmlicants

.

wpered TTA. In case, this sy Tl e

are the only remaining sC

Tvibumal holds the impugned orders to be  sustainable  they

i

wid 3 he stagnated in their present cadre of TTHA withoult  any

nt applicants will suffer

?unhher prometion  and thereby pres:

i

j

irrbparable loss and injury. The applicants

efforts including oral

by ! making all mort of

W

representations mut Failed to evoke any poRitive  TEBRLNHE.

Bituated thus applicants  have Come hefore this Hon'ble

Tribunal geking an appropriazte  relied and  hence  this

4,327 That the aﬁgliﬁaﬁt% mene have gathered the definit

the similarly situated pmployees

opched the  Honble Principal  Bernob mpeking &

reiief and the Hon'ble principal Benoh sy

W the relief, agminst that  dudgment the

vow have preferred Writ petition before the

tigh Court which is pending digposal .

-
P

Buring

@

~ioe the wnilon approached the Respondents  pray:

T
it



I: ’ ‘ (x

for: mutual settlement and as per the said information the

are processing for withdrawal of the saild Writ

Petition pending befaore the Hon'ble Delhi High Court.

The applicents inspite of their bes? gffort oould

vt coliect the judoment passed by the Hon'ble Principal and

sz such crave leave of this Hon'bile Tribunal fto produce hive

mame at the time of hearing of this cas

5, GBROUNDS FOR RELIEF WITH LEGAL

Sale Far  that the action/inasction on the part of  the

in ismsuing the impugned order  dated

iy the sye of

o R For  that the

swmaning bhe imnugned order dated
: ud § ol

ore the ground of  Natursl Justice. '

e

claim of the applicants
Both the grounds  are  notb sustainable taking irntao '

guent impugned order dated o R S 5

tion Bhe sub

3
ek

¥

considers

wherein the benefit of relawation has been pxtended to  the

[N O

similarly situasted persons.

e ez

De3. For  that  the sondents  ought  not to have :
discriminated the applicants while relaxing the veorul tment
Aule and on  this score aisn the impugned orders  can  be

‘ -

tepmed s discriminatory in nabure and vimiative of  Arti

14 and 16 of the Constitution of India.

1é




judgment and orders dated

I I P that the
the manrer &nd

and  B,11
Pke relaxation etd.,

m

gught  to have

sy 2

baing mo

antd . the Respondents @l emplayer
adhgred Lo those Principles  while inveoking their

se  contrary to

giecretionary power. Bul in the

istinction hetusen two

thalt the Respondents ha
sete of similarly placed smplayee without any Justification

and! reflection of same has beoome clear from  the impugned

o

srdérs  and  having regard to the faoet  nare sd  above  the

aned as Same are

W uh wt

vinlative of article 14

For that

2
£

W

providing benefit of relas

e case

lgroring

situated personsg 1

Mere bheing 2

e

meTiE B,
ire (36 Nos 143574088

s T
Hon ‘ble Tribunal pagsed

form

B/

. Fosye that the Respondents edmtnt s & rrafros
; j §opm TR a2t g 2% A
Judgments dated 15.35.2881 aried 2112882

romnetruchtion of the

passed in R Nos TE4A7 2888 and It
discretionary  power of relax:
»

wrbrolsing

wrore  alone impugned orders are
guikshed.

ir

- -
W= & o=
nd Blocking the

impugred orders

apmlicants and




crented stasnation in the service career of the

miswible Lisia X 2 S T

i
k23
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e

¥

fs13
et
i

Hi]

-~

o

-

o3

b
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ki
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That the applicant declares that tiey rave
exhiausted all the remedies available to them and there 15 no

altsrnative remedy available to them.

ENOR PENDING T ANY OTHER.

The applicant further declares that they have not

filpd previ

R A

regarding the grievances in

amplication is  made hefore any other court  or o any  ather
s 3

i

i . ,
Bench  of the Tribunal or any mbher authority ner &y BUOD

applicetion ; wril petition or suit is pending before any of

Hhem.

B, RELIEF

gppilication  be admitted records be called for arnd after

that may be shown

mearing the partiss on the gause Or Caus
]

and on perusal of records, be grant the Tollowing relietfs

Lthe applicants~

by e St e et F S SR SO GO A
ol ' met aside and ouashed the impugned orders deted

wr e .
7LorEel {(Annexure-il),

I o spet gy s ot
i fanmexure-i3)

.

RS 2 1% 0 9

a1 et M

J‘I‘E oy " E St 1 -y go $
Cammexure-12) and
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direct the Respondents o send the applicants

fh:€ﬂ= thoand afler sugcesmsful  completion  of

to promote them bto bhe o f widhh
gffect with congeguential wservice benefiils

senioariby.

(!?1!1@ e Loy the  Srnesure—il

Yo Lha 1994

reﬂwmitment Fules order da {oopy could not be

any fdifficulty

annexed), in the event if

3.

in igranting the aforementioned reliefs prayed at 8.1. an

oy
wedin e w

& 4 . Gt of bthe applicabion.

£ [=a % g aoy e Jows 21yt " o g K PR TN e g
Chaiw Aryy obher relief/relists to

entitled *o under the

grik deemed it and proper.

B - o e g s 2 P U o e g v o S T T Ao B g
appdicants pray  for &n interim order directing Llve

HCE pndents not  to promote any TTA to the

“rfloh ac in
tm k@e& at least 7 posts e J.7T.0. veoant.
:ﬂj}’?": womow o mo# F oM OB o2 # @ 4 %o S @ % o8 £ 8 o@E A ¥ N ¥ wH U R KB N KHHR G BN R NN

i Pﬁ TICULARE DF THE T.FP .,
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2. Date

L‘l
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s
o
a
L

i oy

E. Paysble at

ER

b
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S " Now B-1/96-NCB
T e ' \ Boverniment of Indin
. 3 dHntwtey of Commundentions . !
P ' . ~ Department of Telecommunications, V SN
a i
! . . ‘ ' ‘%anchmr Bhnvan‘:
_ . ' . - R0 lh:?\oh a Rosd !
o o ‘ . ' New l)vlhi 1LOO0)L
L | . | Datéd18~ 2-14
i L o Co : R % ot : D ced - -
'fJ o e publinhed in Part 11 Gedtlon 8 buh Un«tlnn Q%
’{}'P _ Bazeltte of Indiw) . il
' NOTLIELCATTON
~ . G}Q.R...........;;....ln exercise of the powerg LDHfPlP?d by'ﬁ
‘{ the proviso to article 309 of the Constitution and in  super- .
g" wession of the Junior Telecom:Offlcers HPLruitmvnt‘Rdlgs 1950 ;
b ’ and  ulso  the Department of Telecommunicatidns, Assistant |
Buperintendent (Telegraph Traffic) Recruitment  Rules 197
’ ervcept as respects things done or omitted to be done befere .
o mueh  wupereswsion, thie Prosident hareby makes the following
' rulam  regulating the method of recrultment to the pdnt of .
. Jundor Teleconuiecstion  OCfdcern 1o the Department of © Tele- |
A Lommuntratiunn, namely t-- C : ] E
S Ly fhork bAbde and commaneamerk. SR
' : o
| (1) N These rules may be called  the ! Junior Telecom ’
Ut flcer Recrud tment Rulew, 1996,
‘ () They shall come into force on the date of their |
publication in the official BGazette. ‘ :
™ Ce 2 Number of posts,classificastion: and scale of pay: o
The number of the saild post, itlwm _Llamnificul{nn ;
o and the wcale of pay attached there to shall be as specified .
, . in Column 2 to 4 mf the Bchedule annexed thereto. .
1 P . )
o, oot Method of ‘fl‘,wzruihmmt . nae Limib, gumli Hcatimm m,c . o '
. - : l
| . The method of recruiltment, age_limit, quallflca~ |
‘, L ~ tdons and other matters relating to the sald post shall be as o
i' “ ppecified 1n columin O to 14 of the sndd Bochedule. ' .
i ! ' . ‘ ) } t
R ! .'..
) - -
| : T
'. i
')/1Aﬁb . o C &fﬁ : , if
1}'\ ' ' \‘fo“"‘ ; | R I
' '. . . A “&0‘5 . - ) ’ ) " () )",
s ¥, RS BT
| . - _ ) \ g}ﬁ"‘ , ?f‘, :
’ . 6:400 ' . ) }‘ 1
i\ ‘ b
/ - Jd ‘\‘/l
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'r(! ‘lv|4“,,‘\' ..,,v:‘,vi' B o );;‘ ’;}?i.v" ,l r‘l|:" ‘ .:v -“. "‘ ",' |':./,'.‘ o Co ‘ i |
ﬁ"v‘!r’(ﬁ"'f'a"r'-‘“."i"""‘ 1’;".““,“ T ACARE| Voo e Y R, " o
Pt '.“'"/;. At oo ‘ Cloe e - e !
Ilﬂ . 'f i":(""” £ «L';l Ve I Zﬂ S ~ . ' t
ey ‘,'l ..' NN — B A v - ;.
a ,.‘:i/"l,"“ {'/" i \P ' * , ' '
] TV a° . .
e T D maun e lonst=  No perwon-
o L ' S W g . ’ ' '
Foowoo :",»",/-,4" : _ S T ? S .
o (a) | who hag entered {nto op contracted a marringe with
,n,pwvwnn having a wpouse Mving, or - o
o iy, hwving v wpoumey Mving, hiam anburud  Ainteo e
'.cqnﬁrmcted n marriage with BNy perwon, ;
' HHAI] be eligible forAappDinﬁment to the saild post =

’ o

‘ Provided that . the Central Government may'y R
subilsfiled  that Bueh  marringe  ig pPermissible  undes tha
P eraonall, law  applicable to such - permon  and the
v _ . !
Cothep - party 4o the marrifage and that  there ape other
Lgrounds fonr BO doing, exempt any Person . from the
'.wpevntipnzuf thie ru)e, '
G, % Band and training -
1) ALl camdiﬁatEE provisionally recruited against 850y
Loquota  of direct recruits shall

- farmat

T at ﬂeast; five years from the datg of  their

execute a  Bond  in the
specified by the Department for a peroid - of

a nppointf
,m@nt‘am Junior Telecam. Of ficer,

i@
shdirect

tal- Promotion/trangfter
cappointment  as Junjor

The candidatan selected bhotl ugninast the BoYy
recruitment quota of vacancies and the w0y departmen—.

' uf vacancies shall, DLefare thg{r
Telecommunications Officers, have "fg

"ﬁu&&@ﬁﬁfg}ly;UHU§ﬁg@'ubp%cvlbu””t%&ihing nu per the  tiathing
' [:){E[L__l_hiﬁ..mdr.wln,'_,‘nnd,‘:mpg nded by the Depaitmeint from '
CFTme, AN T TERALEMENE fron

o B s B T

(3

recruited Juniop Telecom., Officers will be entitled

wtipand | and dearnesis allawance admissibile tharepon
wtipend ‘and allowancen

‘tq'tine.}

. ‘(J.n b

whall

carmy aslgnal units for a period specified in the
Army mcﬁ,  1948 (B6 of 19403) and  the

tinder,

time " to

During  the period of  training the direct
to =a

our  such
nm amended by the Department from time

Service under Territorial Qrmy/giqngL,QQLgL -

:J‘ WV'AIrv t§HdidBtES (both direct and: departmental)
1t mo required, be 1{able to serve 1in the territorial

Territorial
rules made there
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OFFICE OF THE C}
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L Announcement of resul(

-ondu

. Lot

‘. 5 The following candidates
inthe Secong Qualifying Screening Test

sSpelling mistake if any be
correetion,

H
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1IEF GENERAL MANAGER
SHILLONG - 793001
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A
t
o

09880

,-TELECOM:MUNICATI‘O‘NS

. “
"
«*h
‘\.

 N.E. TELECOM,CIRgiE4

ip n___,..r" d )

Dated at Shillong, the 251 Jan'99,
- _ ‘

'““ : :‘ e A \"‘5.- ' “ 3
ofithe Second Qualifying Screening Test for
cled on 9th Jan'yy, ' :

b}

as mentioned below haye been declared qualified
for TTA which was conducted on 9 Jan'99..

brought to the notjee immediately for neeessary

jlii

YoVl
/ L
(G‘.N.CIIYNIL‘L T
Asst(,Genceral f\/lmmgcr(/\(lnm),

T —

Co

r

py for information and neeess

I'he AD.G.(DE), Do, New Delhi - |
Fhe THM- Shillofig/ Aizawl/ Agartal

ary action 1o -

(s

. ]Iﬁ'he 5.E. Telecom Civil Cirele,

-

a/lmphal/llm)z’.gzlr/Dinmpuf. |

Shillong,

3 '!l'hc ST- Shillong/ltanag

o

Ahe Principal, Crig, 1

—~

6. The ADT(HRD)/ADT

,:n‘/lmphaI/K(‘)hil:nz\//\i7.nwl//\gm(nlm
Aitumihrah, Shillong,

Est ADT(T), C.0.Shillong,

0/0 the CGMT,N.E.Circle,Stiiliong

RANEE /

5\**;5?1:.7‘/:7'57';
" (8.8.80M )25
Asstt.Director 'l'clccom(ﬁlxnm),

o/o the CCM'l',N,lil,(.fircle,Shillong.
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-z Numes of the Condiduies i RO NOS,

v

Bibhishan Ray ... SR g 0 Nli'l'C-()l/'l"l'/\/‘)f)‘ Passed )

e Remats

Milchel Khzu';nulki — O R 02/ - do ~ o
3, - Hamarbasuk Lyngdoh = 1 o s [ “-03/-do- “
1. Kristapher Syiemilich = 1057 — S04 do- .«

o0 = Alfred Dkhar s g | “-05/-do-
0. 2 -~ Iirak Chakraborty I G 6 “-08/ - do - “
f) ICumugd l.ilmtmclunjcc - ‘;(:-(.:'w.(._.f. JG-8%.90 0 .09/ . do - «
| S Wablang e ST ney “A11/« do - “
\ f 9, /, - Masha Ranjan Malakar TASA G g 3T ) o - “
i |

L 1. . ([ Rabindra Kumar Del - ST 168 50 “a13/-do - “
T gy

] st Ladaphila Khabuli — ».¢,. JA-¥Q “-14/-do - “
=, 2. 5 e Mansingly Shabong — j._ BTN “-15/-do - “
v 134,

o Chitaranjan Roy Seom7m. 15 R-50 “-16/-do - «

(4" . ( Arwinson R Majaw 19 gy 17 do - “«
e Rangjic Sarkae i l«’//f_,, “18/ e o

10, Swapan Kumar Chakravay ly “-20/ - do -
i 17, T.Natum Singh : “-21/ - do-
| : 18, Lingamlong Rongme; . “-23/-do -
19, Abeni (Lotha) Ngullie : “-24/ - do -
20. Ketulekho Keyho 2 “-28/ -do -
| 21, Lalkhan R Naga N “-27 - do -
| Y I Chandia Kumar : “-29/-do -
23 Prabash Chakraborty ’ “-30/~do - -
24, AICIbohalbi Singh | “-32/ - do -
25, Akoijam Mohendra Singh : “-34/ -do -
. 26 AIrabot Singh . . “35/-do -

1 27, R.K.Sanayaiima Singh “-36/-do -
AL 284 B NN Passah —— g1, ALY %500 do
w29 Nensingh Dollo “-51/-do -

,) .

s 30, Dulal Nalder “.54/ -do -

I Dulal Pegu | “-57/-do - |
32 Sonamani Sonowal - - : “.58/-do -

. i
2 ATy ‘
“\UL
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aLthe seme aay lodly be oaent to this offic uvior‘necoaamry-

sotion,
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Fralaing nf éiigiblevnfficial fnr appnintment
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- Vnrlous RITC's bave been requedted: for al 1ot went
bo " tinfs Clvele for the abave training.In this

R oy R
SR

b,

ST

wha quatffied for TTA training at the cnrlimsL.Copy
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ST
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A
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number: datod

kindly be sent
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The General Managnr,:

Telecon Dihttict, ' *
QHLW)ﬁnb/Imphal/Agartn]a/Dimapur

TTh,

Kindly
11.
intimate you that

refor

06.1999,1in this
Induction t raining of
RTTC,Patna w.e.0.26.07.99.L1st of eligible wfficials as per
Inter-so~geninrily

Wi o

action ac this wxul
VhLm mav be
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qualified
immedlately,to anable us £or taken necessary

treat ed

DaLed at ohillﬁng the 2&.06 99.

] o e e e

lldjnlnu of e]1g1b1e ﬁf:icia]s for appotntment

{1

i
! S

thie offlce_gloctcr of even
conmection I am directed to

[

for TTA  tvaining may

i bcseas,

As Most Urgent.

SPVRRNIPEIS Ll

Ve

‘ (S aéﬁiri\
Asstt.Director Telecom(Estt,
0/0 the Chief General nanager,
N.E.Telecom Cilrcle:Shkillong.
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: ‘l)]".‘..l’/\]l’l‘.M ENT OTEELECOMMUNICATIONS
O/0 THE GENERAL MANAGER TELECOM DIRTRICT

et T SUILLONG
NOJLARITEA/IRGARS DATED AT STILLONCHPTIE 1oth AUGUST 1999

In pureusmea of ACGM[Adwn| | Offien of the  Chinf Ganeral Monagor, NI CIRCLE,
Shillongg order no, Rectt.- 18471 PA/Vre/T1R 1020 07-1009 _the Tollowing, officials ure
“hereby rveloured w.ol 27-08-1999 J1/N) sl divection - to poport o Principul ut
NG, Kabyimi, Nadin, Wesl Weonaal for aftending: trwinive elase Tor Departmental

»which will comepenes from 30-08-1999 for 10[tan] wosks.

TRANSMISITON;

L Sri. Alfeed Didwr, T3 Ouder SPITIYSIT
g 2. Sri, Romjit Sorker ' ‘ Under SDET/TURA
] 3 dei. Doberigon Khonglam, Teely Under DUEM/WI/AT
v 4, Sri. E.Wallang, Tach Unider DE{E-10B3)/8N
4* ; S, &0, HLynedol, Tech : Under DE[E-10BY/SH
i 6. Sri. K.Sviewlioh, Tech : Under DE[E-10D}/SH
7. Sri. Bibhiron Roy, Tech Under DENE-T0B}/SH
g - SWITCIING:
f . /\ ’/l,ﬁri. Nirak Chalaabogly, 175 Under SDE] Tamk}/st
j ' 2, Sriy el MR Maladaw, Teeh V175 Under DE[TE-10DB/511
f ' A, B, TN P, el Vigder D1l congtocian /301
H 4, -Sei. Ma Singh Shabong , Joch Undwr &117040H :
; 5. St ARMujaw |, Toch Under DEJE-10B /51
i 6. Sri. Kumud Blattachatjos, Toch Under SOE[ Truk]/S11
‘3 7. Sri. CR.Roy , Tech Under ST1781)
51 8, Su.L K harbuli Toch , Under DE[B-1018)/8H
8) 9. Sri, M.Bharmulli |, Toch Under DE[E-10B/811
j _ 10, 5ri. RICDeb | Tock Under SDOP contral/S1
| ”» |
4} Negeseary V/A & DIA for fhe samo may bo applicd if; required,
: |
r;:! . f;"’ c.‘{/'
¥ SO Adfn]
070 GMITD, SHILLONG,
o8 Copy to.:
i,
3} 1. The AGM| Admn  O51s = ofthe Chiel Gotron sl Manngee, NS Cireles Bhidlong for
N inlornetion with reforonce to i detter wo. ¢itsd ubove,
i 9. e Prineipad , NSCEIC, Katyd, Nadin el Prongnl Tor inlbrmstion & necenriy
' acthon, .
/ A _ ©3 e S AO{AG T Ofice of the GMTD Meghaluya, Slallong
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- o ‘ T ANNEXURE — 5
R B PV Sanl ey &N
" St L T o .),(.:)-’ _

: e Y Y .
e ) [ _' \_\\v .o "i’]\(A . I .
BEFORE THE CENTEAL ADMINISTEATIVE TRIEUNAL
' GLWAHAT L HeNeH

OLfL Mo, 148 of 2000 ;

Ghyi Hirak Chzkrabhorty 20 Qv s,

BRGNS

’
ceenacFpRlicants,
VERGLIS

Unicorn of India & .

pondents .,

P

IN THE MATIER UF

An  additicnal rejoinder highlighting certain factwal aspsa.i

ol bhe matter.

MOST RESFECTEULLY SHEWETH: :
1. That the applicants above named being aggrieve:d by the a&astion
wf  the Vmspundantm in not allowing them to appear an L i

screening  test  for the post of Junilor fechnical Witiocee 4 TU)

' ' » omdh.
scheduled o be held on 29.452@%%}5eek1ng a directron co o Lhe

yespondents to allow them ©ooappears on the @i ol Az an pa i ol

witlh 2 peayer for complebioon ot ool l the O LCRR R B PWE SN SR U 2
Jehs el e molot OA (_OA NO \3/a0600)
after the said test. The aloresald U8 ie pending disposal e luoroe

.

this  Hon®bls Teibunsl and Lhe respuoodznis have placed Therr  say

Ly filing written stalement. The applicantsan veply chevela loave

filed a detailed rejoinder. ™

. fhat the applicants have e adyoRs an o ey Jdeted WL 1G99
izcued by the Chief Gerneral Manager, Morbn Fast Telewuwn Livale o

Deqinky Dovector  Gaenceal (Ve Sanhare Hhawaeny, B BIENREN

b .o i e e et e e
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BN

- . . )'//

o

highlighting the  fact that the present applicants are not  in

A

‘develoﬁment/discovery has necessitated tiling «c

R ' g%ﬁggﬁ@@

Tault as regards sending them to TTa's tiaining at a later dated.
In the said letier ihe Lhief Heneral Manager &lso mavde & requesgt

4
. §

] ’
‘l

%
|

A
¥

v

. . ) [
for consideration  of their cases relaxing  the ol of t
#nabling them to Appear in the said examinat Lon, !

' ‘ l

v
i
i
i3
2

)

|
|
|
I
l
1
i
| :

A copy of the said order  dated 21.12.9% (s Cannexed

'
1

herewith andg marked. as Annexuare-RJ—1 e

\

» That the applicants beg to state that the BlLLre  cungroversy

ralsed in the 04 and the plea taken by the respondents an - theyr

writlben statement can easily be adjiuvdicaled wpoar by tihw  Fonible
Tribunal taking inte consideration the aturesard  letbter dated

21.12.99,

The applicants crave leave of this Hon!ble Triburmal  to
advance more graunds at the Lime of hearing of thie case with a

further prayar Cto allow them Lo produce further

documents/communications in support of their claim at ihe time of

hearing of the casge.

4. That the applirants heg to state that the responcdentes inspite

2t havin

"

power of relaxation have acted arbitrarily. O thei

cther hand admitting the administrative lapses, the respondents

. ‘ L
fow  cannol approbate and reprobatbe denying the leqgitbtimate uldlMI

ot the applicants. _ _ !

Tpre T s T T e T s ST

in View o f the aforesaid facts and subsequent,

-

this instant

P ]
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ever pray.

ii)
\
A\

;

)

Q
/

In  the premises afovesaid 1L is

mess reap@qtfully prayec Ghat Yorr ﬂmrd&hipa

Lo

would - graciously be pleased . to  treat  the

instant additional rvejoinday s A part of the

wey ofand /ov be pleased to pasz  any  Yurther
order/arders as may bhe deened il and proper.

s

LAnd for this actiof Lindness the applicant as in duty ehall

o

-

Advacuic.
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o | | VERTFICAT ION S

i

i

I, Bhri Hirak Chakrabogty, ﬁoh oof laﬁe-i. ?hakrabmrﬁy,

i

aged about 51 years, ‘et present working  as CTelecom - Technical

‘Asstt (TTA) under the respondent Noo 2, do hereby soiemnly avtirm

3

and verify that - the statemnents ;made f in

fbaragraphs e e mn e v ec e a v nca e aﬁe tru@%tﬁ‘my
éknowledgé and those made in paragraphs. P
;are alsc true to my iegal advice an d the rest ar% my ﬁumble
‘submiasion before the Hon'ble Tribunal. I.hav& nqt EQppY@ﬁﬁ;d any

material facts of the case.
) I am one of the applicant (applicant N 1) wf the

! % ‘ ﬂ
instant application and as such well acguainted with the | facts

and circumstances of :the case and 1 am also authorised by the

other 3536 applicants to;swear this verification om their behalf.

3

And 1 siagn on this the Veritfication on this the: v
- . : . , ‘

fday af February 2@Q©1. ' f :

3 ; {
t
. Signature.
; A N AL IRRECRIE

i
é ‘ —— T
) | {

prtssted

Advocdt®:



AR GERERAL MANAGER TRY HBINGRE G@/Q - N
; Cae LEAST tRLECOM CincLE I yd grdian uReiza, o

T /3 009 g‘b 9

RO o (036K) - 333800 (;i_;)_
. (03RK) - R¥coo (1)
a0 3o (036Y) - 24900 !

AnmnExvef RI-|
D.0. No.Rectt-46/Trg/pt . Iy
Dated Shillong,the 21-12-99 ‘-
S ‘ Y
Dea sh-i - . - L
ar shrl Khanna, , T : WTT
acreening test for promotion to the post of JTO8 ‘againat"
35% quota, on 8.1.2000. Applications have bean called for

>

from all eliglble staff ( (Pis, TAs;W0s and TiAs) as on

This 13 regarding holding of the secqhqffqpalifyinq_

31.8.99. B (

In this connaction I would like to' draw your kind wﬁbr

_attention to the fact that in N.E.Telecom Circle wa have a e
numbar. of candidates whn ‘have bean selected as TTAs {n the )
examination held on 9.1.99 and result declared on 21.1.99, <
Due to unavoldable taassis wa ware not able to send Eham S
for TIAs training Amuadlately, Howaver, - they ware deputed oA
for training subaequently and completed the same on
5.11.99. As a reault of deputing them for ITAs training at 7

- a Tater date they aré unable to ait for the JT0a screening -

" Lest to ba hald on 8.1.2000 due to no fault of theirs. The !
Staff and Telecoii Fadaratlons have represented that they , |
be allowed to sit for the JT0s screening test as they have o

. complated their training and they are eliglble for regular
‘§§# TTAs with effect from the date of completion. of training -

relaxing the cut off date 31.8.99,

ar
o ——— .
s

You are,tharafora,requastad to kindly examina the case ]
o - and parmit. relaxation of the cut off date so that.all the ' :
o v”\\‘ TTAs in N.E.Clrcle ace able to sit for the JTVUs test to be !

. O :

. . i
—T i I

) < B Wlth regards, S v '.. S  : o ﬂ

Yy - ' : : s Al .:_. ly, -
R 6/ You q"\lm eraly,

( ' "
NN , ' C (S.I\_.’Vl._( wanathan)
: \\\gw// , - Shri R,Khanna, v & e

- Dy Director GenmraI“(Trg) ,
Sanchar Bhawan, 20 Ashoka Road,
e oo New Delhi-J10 0oL

R @& ma ug w1 g

. ; 4}(@@ S
o ui:\nf\fo& -
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@, 0 That the respondents have gontroverted the  stat

applicants mainly

af  TTA { Fgeder

gr,

ehalf of the petitioner sbove named

the

.
ey

sgprieved by the action

in not alliowing them to anpear  in Yhe
3 ¥

Eofor the post oof J.T.0, were
Tripunal by way of filing fthe

3

sncdents have filed bheir weibben staltement

that they were not in the cadre

complated the reguired & years of qualifying GETVICE.
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of Z1.8.%99, the applicants have

i
an hygen oy e o -
BLPERCY Mma

Lo . .
the Reininder as w
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i
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i r Mgy 3
L The applicamt

e

sake of bhrevity begs to rely on %

o oshatements made in e well o oas Scddl, reidoinder.

gualifving service

it 1
i

BT L OIS

s the v

ament passed by bhe

Bench of this Hon'ble Tribunal. The applicants

Ureg b etate that sven a

Mo 'hile  Tribumal

.
b
B
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L
PN
73

Iy

HE
i
221

FHEOTE

3 !
kibusted

nte have heen sent  for

with an undertaking that they will olai

b I R -
avallability of
|

The applicants could come to krow thas

i3

bte crudltbment Rules im bthedir case.
I i
I: -

The grayvs for the similar treatment  fFrom

tast

arryrancemnent

there are 73 vacanod

T

Piotted

initiatsd proos




vacancies from amongst the TTH s.

hers amongst BE TTAz 51 TTA's came to

. | ~ e -

Tt will be partinent bto mention

the applicant i.e. after the out off date of 31.8.99. It is also

pertinznt to mention hers that oulb

completed & vears of sgrvice as

TV, tn zase of

af them only Lwo persons have

aforemsaid 51

TTé e the Respondents shave relaxed the Recruwitment Bules and the

[ G goe wen f v o o o pren g, & son v o awe % 3 e
apphicants also praysd Tor the gimiiar

in

7 That the i view

develapment occurred during  the
preaferred

with a further prayer o trealt the

R

PN

. Twmat  bhis petiticon has been

grces of Jusbice.

respectfully prayed that Your

[
LS

Misrcellaneous Pebtition highlighting

+iled bhona fide angd  Eo

premises

leased Lo DasS NECRSSATY OMoe

im. The Respondents

absence of any order from this

aforesmaid

af the

pendency  of  the
the svents

same 4% a part of the 0.4

HSEoure

gforessid, it 15 moet

Lordships  would

erders  treating the same to bs & pert of  the

ik O anddfor

may be desmed F

pass any such order/orders a8

it oand propar.
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I, 8hri Hirsk Chakraborty, son of late J.0.08

sty

working as Telecoom Teohnical

(T Yyunder the

Mo 2, do hereby solemnly zffirm

and  verify that the statements made in paragraphs

X - Care brue bo o omy knowledge  and those

leoal advice an o the rest are my humbie submi
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circunstances o f
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wh& oapplicants to swear thise verification on their bhebglf.

And T sign on this the Verificetion orn this  the

i

Higriature.
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R | The Chicf General Manag@r(felegbm)ﬁaﬁub)a‘
N.Bo Clrele, ‘ ‘ ke
shillonyg, Maghalayde _ S

Bukys e Grder dated 15e3m2001 passed T
in On Moo 143/2000 by the Hen'ble Tribudale

‘ with dun deferance nnda profmundwﬁuhmimsion,
i bog to lay the few {dlowing lines for your kind _

cono.. leration and necessary acticne

claimiag pormission to appear in the
mAenmnination 1.Ce 2nd Screening Test scheduled to
he held on 29.A=2000, which was deniced to 18,
e Were constrained to move the ilon'ble Tribunal
by way of #illng on 1o 143/2000 bofore CNL/CHY
the Hon'ble CND/GHY wad pleased to dinpose of the
nnid OA directing you to consider onr case invoking
rule for relaxatlon as has been invoked in other
CanBe (Copy enclosed which will speak Ltsolf)

: n that view at the matter, X
earnestly request you to implamenﬁ the said
judgemant, and oruar at the earlieste

 Datéa shillong Yours ﬁaithfully&
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’ﬁhéglzﬁh apell, 2001.
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CEMN TRAL ADMINISTRATIVE TRIDBUMALL, GU«'IAH)\'I‘I BENCH .
Originol Application NO. 143 o£ 2000.

Date of Order ¢ This the 15th Day of March,2001.

The Hon'blu r Justice De«N.Chowdhury, Vioe-Lhdirman.

The Hon ble Mr V.k.oharma, Adminlotrative Hcmber.

1. shri Mansingh shabeng,

2. Shri Masha Rahjan Malakar,

3. Shri Enblamannelsen Ppassah,

4. shri Mitchal Kharmalki,

5. Shri A.R.Majaw,

6. Shri Hamar Basuk Lyngdoh.

7. shri Bibhisan Roy, : , :

8. Shri Kristophar Syiemliech, ' ' \
9. Shri Francies \Wahlang, : v o

10+ 8hri Hirak Chakraborty. « + «.Applicants

By Advocate Shri S.Sarma.

. = Versus -
1. Union‘of India
represented by the Secretary to tha Govt-
of India, Department of Tcleoommunlcatlon.
_oanchar Bhawan, New Delhi.

"The Chief bcneral Manager(Telecmn). : ' { t
N.E.Circle, - ‘ : ' ¢
Shillong,Meghalaya. , « « « Respondents. !
S o o - S ' ;

.

By Sri A.Deb Roy, Sr.C.G.S5.C.

{e}
1=
He
i=
 Js]

CHOWDHURY J.(V.C) : ‘

The scope of promotional avenue from the post of
.Telecom Technlcal AS si tant (TTA for ohort) to the post of
Junior Telecom ofﬁicer (JTC for short) is the question raised
in thié apﬁlication.by these 10 applioapﬁs in the following

circumstances.

2. A]l the applicanta are pres ontly worLing as TTA and -
posted at varicus places of North Last CircleAunder reapondent
No.2.‘Thoy claim that since they are duly qualiilod and.

oliqibleépromotJon quoLa of JTO undur 35% quota thedr cas Jo¥:)

were requlred to be considered, Cn the other hand in a most ”

. I
’
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illegal, fashion the reupondents reiused permiasiOn to the

'applicants tor second screenlng test scheduled tc be held

on 29 4 2000 and failing to get appropriate remedy moved

this Tribunal for a direction to appear in the second
screening tCot focr promotion to the post of JTO with
£urther direction to send these applicants for Lraining
after successful completion of the said training to promote’
them to the*post of JTO with all consequential service
benefito. |

3., The ieSpondents streneously opposed this applitation

~and statod in the written statement that they took all the

fnecessarv steps £or filling up the pOoL of JTO as per the

Recruitment Rules for departmcntal quota of JTOs for the
year 1995,- 1996. 1997 and 1998. It was also mentioned that
TTAS uould be eliqible to. appear in 15% compatitive quota

of the JTO vacancies for the year 1995 . nowovcr. they wereé.i \

not %n'cligible in the years 1996, 1997 and‘1998 as per

havel:been
the JTO Rocruitment Rules 1996. The TAM would L .eligible

to appear in 35% qualifying ucreening quota of the JT
£or the year 1996, 1997 and 1998 provided theylami’ completed
6 years of regular gservice as TTA. Since these applicants

did not £uliil the requirements of the Rules ndturally

they were not called for the sodond utreening “test . However,

" as per the order of the Tribunal thege dpplicants were

.......

" allowed to appear in the second screening test.

4. AS on today those 10 agplicantslalonQWith others

were sent. for the ocreening test. The result of the screening
test is also declared. Mr Sarma,ltarnod counael for the
applicants submitted that since thL applitants were screened’

by now in view of the peculiar situation those applicants

care regquired to be sent flor Lradning to tha axtant of

contd..3
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"-vacanciesvavailable on 35% quota, if hecesmary by relaxaticn

’ »

6f the bl ‘lcruleﬁ,. Mr A.Deb Roy,learned Br .C. C.Q.C for

the reSpondents stat@d that the question of sending these
applicants even for screening d;d not arise since they did

not fulfil the‘requireménts set out inthe Reéruitment Rules.

A8 pof the Rearuitment Rules called as Juniof'Telecom Officers
Recruitment Rules 1996 50% posts should‘bevfilled up by direct
recruitmant and 50% by promotionFrom the promoﬁional quota

of 50%, 15% pdsts are to be filled up by promction of depart—
merital candidates ﬁhrcugh a competitlve examination and 35%

by promotion/transfer of Transmission Ass ibtant /Jireleso
Operatfors/Auto Exchange Assistants/phone InSpectors/Télco.
Technical AssistanLo. For 35% promotion quota as per eligibllity
condition auch persons are to posses sa High School/matriculation
examination:and have completed 6 years of regular service
thféughva qualiffing écreedingitest. unless they have already

passed the tcst,kThose rules are'subseQuehtly repiaced by

‘the Junior Telecom Officers Recruitment Rulas 1999. As per 1999

" Rules the post of JTOs are to be f£illed up, 50% by direct

rccruitment and 50% by promotion through llnited debartmental
competitive exanination from amongst the Phone Inspectors,

Auto Exchange Assistants, Wireless Opératmrs, Transmission
Assistants, Telecom Technical Assistants and S5r. Telecom Office

Assigtants those who possessing the following quadifications i

\

Computer Engineering/Radio Lngg/Elcctrlcal
Engg. or equivalent o A .
or

(11) Bachelore of Science W1th pPhysics and Chemistry
or

(ii1i) 3 years' Diploma in Electronics/Radio/Computer
Engy./Instrument Technolmqy/Tclecom..and

(iv) 10 years regular service in posts in Group ‘C'.
The 1999 Rules came into force on and from 1.9.1999. Since

oA elrs| vacanclies
the post of JTO as eluded pertains to the /'t those existed

prior to the new rule came lnto force, the 1996 rules would

I
rontd. .4
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be £ully operative with regard to the posts thoee were

, available prior to 1 9 1999 a8 per 1996 rules. The requirement

for promotion as mentioned earlier will acrue after completion

of 6 yeare of regular service through a qualifying screening

test. The,applicants by virtue of the order of the Tribunal
were ullowed to sit in the screening test and attainctheir
qualification but nonetheless these applicants cannot be’
considered for promotion since they qpe yet to fulfil the

j
requirements of 6 ‘Years of regular service. At this stage

Mr Sarma, learned counsgel for the applicants. suunitted that

though rules put the 1igour of 6 years experience the

same rule also conferred Lhe power on the Central Government’

to relax the requirement in case of similarly situated

persons, more’ 80 1in view of the fact that their promotional
i wie AE Vel _
avenue will foreever be closed‘fn;&iow of the new rules.
|-
Rule 7 of the Rules no doubt providee the discretion on

the Central Government to reldx any of the provisions of

iE it is of the opinion that it is necessary or expedient
sc to do , it may, by order for reasons to be recorded in

writing. As eguded it 13 a discretionary power and that

vthese rules with reSpect to any clause or category of person,

power is to be exercised by the Central Government lawfully.~

The power of relaxation can be used only to attain the ends

of juetice. Arbitrary exercise of the power 1s to be avoided.

Thc discretion is conferred on a high authority like Govern- .

‘ment of India to extentuate and/or allay the herdship on

some mitiqating siiuation. The rules are made to provide
Jjustice and avoid 1njustice. Rule 7 as menLioned earlier
preserves the power of the Government to relax the rule.

As cobserved by the Supreme Court in J.C.Yadev ve. State

t,.;,c./\}of Haryana reported in (1990) 2 SCC 189, adhered by the

‘contd.ss

e S T )




RS TS IR TR I A AT AL e R g e

Supreme’ Court in Sandeep Kumar sharma vs. State of punjab

& others. reported in (1997) 10 &€ 298 such rule must be
construed 1iberally to attain the course of justice. of
COursé afbitrary exercise of such power must be guarded
against. But a narrow construction is likely to deny benefit
to the really deserving casés. The rule o£ relaxation must
.get a pragmatic cohstruction SO &S toiachieve'effective
impl&mentatiOn of a gocd policy of the Gove:nmgﬁt;

S " pon overall consideration of the matter we are of the
QpiniOn that the ends of justice will be met if a direction
is given to the respondsnts to examine the matter afresh in
the light of the obserVation made above and the Rule 7 of
the Rules . stated above and take apprOpriate steps as per-
law. It 1s made claar that 1f the rGSpondents at all invoke
Rule 7 in that case the sald relaxation shall not only be
confined to these 10 appliCants alone and it W;ll made

‘applicable to all persons similarly situated.

The application is aucordingly diSpOBed of to the

extent indicatéd. There  shall, howaver. be no order as to

N : . §e{7~ |
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Jow gl ANNEXURE - g

P 1. The DPG (ESTT) T .
. ‘k \‘é:;:-.f'l/ W - i - v)

[,u&. The Chiet General Manager N -
Department of Telecom.
”“.N,E.=Ciréle, Shillong.
Hub.: Order dated 26.9.2001 bearing No,Rectt.~44/Trq./pt. V.,
: . ) , ,
O ’
Bir, s ' | | L s —

With due dbfeﬁanre end profound mubmisminn we'vbeg'
th state few fmilnm? lines befora your honour for_'kind

consideration’ and necaamary action thpveof

R N

R

tb'appear in the second

S
|

i That rlaiminq permlsgc'ﬁ

— mcrééﬁinq teét mcheduleﬁ to be . held bn 29 4.?ﬂum ‘we mmved

“the Hon'ble Central Adminiﬁtrative rribunal,‘ Guwahatx, bg
way of- f;ling DA. 143/2666. In the said 0A, the Hon‘ble
Tribunal was plersed tb'dﬁrect bhe.reﬁpﬁAdents to rewexamiﬁe‘
the  matter invoking Rd§;‘7v (Relmnmtipn ~clause) of the
Recnmitmeht-ﬂule. |

2. _ That we have now received the aforegaid 'Drder
dated 2839,2Bﬂl"ﬁy which it ggs been intimated to wus that
the ,matterlﬁhas been considered by DOT in terms ot the

Judgement - dated 13.3.20081. However, 'ﬁothing_ ather than

' L 28.9.2001 has been communicated to us. Apparently, from the

order dated 28.9.201 it is clear that thme must be mome’
_.,gufﬁ“’fi“m“t\ » .
Ordnr ”frnmépwf;haﬁb?finq our came, but the %a1d order has
-‘44‘

o
bpn ﬁé%fahailmble to. us. In absence of tﬁe aforesxid

a
M-L ,,
T

P ——

Brensiad

davou e




o (P Mt hintentelT,

order now it became difficult for us to knom the reason for

such rejection.

In thet view df'ehe matter, we earnestly requemt

your honour to furnxsh a copy of the order pmsmed by DOT

pursuant to which the order datecd zu.v.zﬁw1 has;baen paﬁsed

at the earliemt.

Thantting you;

(7 ,p/x/ VI'O C/Luﬂéj 66(’10)/1&/ %4.@,1{.{4} |
) /ﬂ 07( Teodetow (45/‘«) /Q
L

Acle ~ g;cﬂmk/q Bincerely Yours.
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(A Hoviy ol tadle Raterpetae) .
Ofttee of the Cliof Gopogal Manager, ,
Nowth lKast - E Checle, Sh ”E«m 1 =793 06“&._ o
, ]
. P ‘ i |
No. Rectt-4G/Trg/Pid{/Y8 Dated at Hhillonfg, tho 1«:& I‘ebm.mry, o? : §
. ! ! '
To R o
e Shri Hirak Chakraborty i ! " :
Office of the Ceneral * 1o, per ;' P f
Telecorn District, u’l(;/lmlnyu o ' o
Shillong, . ' b
Bub: - Non-reeelpl of orele l/](‘“( N, < 122 /2000 N U/HN( ; T— .
Diatedd %43-07-2001 by applicant ln OA No, 147 5/’)()0() l
; | . . ' |
. Enclosed pleanc Tind a copy ol Depurtimient of Pl coln New Lielhl letter
No, 3-122/2000-NCG/SNG dated 23-07-2001 for your infozy 1'(-iti911. 4 _
. . S / i ‘l
Enclo: - as above : A 3 )
o TGN Chyne) [ ‘ |
Asatt, General Mangger (A) 2R :
— T P " (;Hh ool Ltho Chilof ()c,nmml Manager, | : B
‘ ' RIS l//um (,im}/,, dfgi}lmi&g UV 0 i
iy g = 1. |
EE N Sl T !
Copy to! - | : } |
o s I o '!:
< Vigllanoo ()Hlum‘ lelm ()Hlow. Shlllmm_ .x[ l :‘41;";“
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- NO.3-122/2000-NCGE/SNG : 57 Myt i
e - Government.of "India’ ﬂL ﬁ? R w
Deparment of. Telecommunications 9"'§1&
Sanchar Bhawan, 20 Ashoka Road, N WhlarSton. ¢ E 5
. Z Ao A ew Dﬁ]le q%{ITWA VN"‘ﬁgm&: !
uHN‘\ e
bated 7 . 01 2001 et !
Tw, 5 V!
e
The Chlol Gonavid Managou, ,kff
DLYL ML ., Morthifnnt CLl“JO : R
‘shillong - /J’OOl. : ! ;
: i i
" pEY ‘. . A .« .
SuchcL OA No. 143/?000 filed by Shri- HleR Cﬁakrébbrty,
TTA & Othpro, va. UOl beLoxe the Hontble CAT, . o
Guwahdti Bench. £ ~*¥1J“: :
. ' ; ! °. o ‘ 1
- In  compllance wlth tha Judgemant“'Qfan MR OR ;
, NO 143/2000 pn 16,1,2003, thae mgtitar hgu boan | (’Jmmldnt‘ﬁﬂ X
Afresh in the light of obuurvntﬂonu mudn in 2 judgnmunu, ‘
Tt hun bgen ol)lﬂ.z ved L‘lml. 1O !uj ther. vucancL ar a Yy

ﬁc“avai]able and. .rendering more ptroons Pltgible ’relnxing ﬁjﬂ
provioionm of RR® woqu.noL pexve any uwclnl puUrpose. o

y-Further, such rﬁ]uXQCLGHG,All glven,iw1ll be in Iulour_f
of those officlals who have not completed, six . yeavw of
gervice ag TTA, and:it. ‘will+bae ayainst, anerneL of those
Whe - ore. so far oliglble’as par.pxovimionn'of - RRs. - Sutch
Wwelaxation  wifll - be vjolnlive of aplinoip)e "of  Natural
Jnnljuu, ' BT , . b

HFRY ,on

e , S .
1t has been ducidﬂd nol Lo revole Ru]ﬂ'ﬁ and ralax RRo :

- due to above ,.ga Jonm.jTho applncaan be . Lnfromed accord-

imﬂy- ' :;:-'.whl-; | . r| ‘ E
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NIGAM LIMITED

(A Government of India Enterprise)
Ofl‘ ICE OF THE GENERAL MANAGER TELECOM DISTRICT
MEGHALAY A SHILLONG ~ 793001

No: E-2/Appointment/89 Dated at Shillong, the 4 February 2002
In pursuance of CGM'I'Shillong/s letter No: STB-1/]1T0 Trg-Potg/1V dated 2:0 02-2002, the

following officials on complotion of JTQ Phase II training are poslod in the units noted ogninst
their names: . 1

S1 |[Names Posted as J'TO Controlling Officer | Station of posting
_1' |Sanjib K S Bordoloi OCB DE (OCB) Shillong,
2 |[Kumar Gurung, Under SDOP Rynjah  |DE (External) | Shillong
-3 |Amit Das E108/ RLU DIZ (E10B) Shillong
4 |Dipak Kumar Das Under SDOP (East)  {DE (External) Shillong
5 |Mayuruddin Ahimed; Under SDO (G) Jowai  |DIE (O) Jowai Khlichriat
6 Pradeép Kr Roy Under SDOP Tura  |DE (O) Tura Tura - ,

7 1Georpe A Wahlang . Under SDE (Instn) 1 IDE (Tx Mtce & Instn) ' Shillong

8 |Subhashish Dhar Under SDOT Shillong  |DE (O) Shillong Cherrapunjee
9 IRA. Kharbteng Under SDOT Nongstoin [DE (O) Shillong Mairang
K \I

The above officials have reported for duty under GMTD Shillong on the F/N of 04-03-2002.
NOTE: A '
L For official at SI No 1- Shri $.K.S. Bordolol is deputed to Fulbari for VPT works for
a period of 2 (two) months. After his deputation he will join back his vegular place of
posting e
1L For official at SL No 7- Shri G.A. Wahlang is deputed to Jowai for Cable/ VPT works
for a period of 1 (one) month. After his deputation he will join back his regular place

of postin
Goetrssls b £ bhowtd, et Ty deputed T-1.0; %
(SL L+ ?) V\MﬂdAD\t&LU o fonany Deputy Gereral Manager
O/o GMTD Shillong
Copy to '
1. CGMT NE 1 Circle, Shillong,
2. DE(O) Tura/ Jowai/ Shillong
3. DE (Tx Mtce & Instn)/ (External/E lOB/O(‘B) Shillong
4 SDOT Ghillong/Nongsioin
5. SDOP (Rynjah/Instn 1/ East) Shillong v Date of joining of the concerned
6. SDOP Tura : officials may please be mtnnntl.d
7. SDE (Grp) Jowai to all concerned. !
8. SDE (North) Fulbari ' i
9. SrAO (Cash) O/o GMTD Shillong g l
\_10.7  Officials concerned
11. Personal files
12. E-2/Promotion file
13. E-2/T&P file oo )
14, Statement File b A) /

.;(/'\L'llﬂ \in uiar’n)
Ofo GMTD Shillong
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R R T ORI S  ANNERURE -
mo CENPIAL MMLHLST AT IVE TRIDUNAL 15 GUWAIIVEL BENCH. .
'/ ‘ ¢ 200 SET |
. Original Application No. 3 182 of 2002. -
A }’/ Rate of Order : This the gth day of November, 2002. e

THE HOR'BLE MR. JusTICE DeNo CHOWDLHURY , VICE CHATRMAN.
THE HOMN'ULE ML, .0, SHNUAA ;. ADM LN I 0 1 MlMlivia

le 3ri Mansing Shabung. o |
2+ Sril Masha Ranjan Malakar. ‘
3o Sri_Enblamannelgen Passah,
4. Sri Mitchal Kharmalld.
ﬂ‘o Sri Ao RcMaja\v']o .

=8 Sri Hamar Basulk Lyngdoh.
7. Sri Bibhisan Roy. i
8. Sri Kristopbhar Syiculich. : o
Y. S1r Francies Wahlang.
10. Sri Hirax Chakraborty,

i
l

o . .'Applicnnts- L

By Advocate Mr. B.K. Sharma, M, SeSarmd, Mr. U.K. Nair,
5 Mo. U.Dasg. ' ‘

» — \730 -

1. Union of India,
Represented by the Secretary to the Govt., of India,
Ministry of Communication, '
Department of Tel ecommunication,
Sanchar Bhawan, New Delhi.

2. Tho Chlaf Goneral Manager, (Tolacon)
N.li.Clrel e
shillong, Meghalaya.

3. Srl Kumayx Gurung, JTO,
In the office of the SDOP, Rynjah under
DE (Extrnal), “hillong.

4o Srl Amit Dan, JIO,
In the offifce of tha LB (External)
Under sbol (East).,

S. Md. Mayurudding Ahmed, Jro,
In the office of the SDO(G) Jowal,
~under DE(0Q) Jowai, Khliehriat,
Meghalaya. - ‘

6. Sri Pradeep Kr. Roy, JTO
" In.tha office of the SLOP Tura
under LDE(Q) Tura, Tura, Mcghalavya,

7. George A Vahlang, JT0
In tho office of the LD {Invt) 1.4
Under DI2 (1 % MLen aod LL15:|t11) » Shillong,
8o Sri Subhashish thr;‘JTO,

In the office of the spor ﬁhillong
under DE (O)_Shillongp_Chemmapunjee, Meghalavya.

\Q K\,&kp\%\/WF . )
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. Re.H: Kharpteng, JI0,

In the ofiice of the sLOT, Nongohoin
Under DE (0) Shillong, Mairang, :
Meghalayda. .« o« Respondaents.

Yy MX. AdDob ROy, Gr. CaGaliala

O RDER

oK. SUARMA, MeMbiER (a) 3

h

a

There are ten applicants in this appliéﬁtion who
ava been allowed to agltato thelr grievance in a singlé

pﬁliéation”under rule 4(5){(a) of CAT (Procédu:a)>Rulesv

19087. Some of the relovant factsa for the disposal of the

application are as follows 3

2o At present all the ten appllcantg are working aa

Telecom Technical Asstt. (T.ToA.) under the respondents.

t Tt is stated that all of them are cquald fied to hold the

po st of Junior re)ecom Officer (JTO) under 3%% quota.

‘The quota for promotion to the po

‘and 15% (Departmental Competitive examination). The

respondents called for application from the willing TTAS

by letter dated 20.12.99, The applicants applied and were:

not allowed to appear for the screening test on 29.4.2000,

There were vacancies for the post of JT0. After quallfying

" in the screening test, the candldates were JLnt for training

ey s

o —— e

st of JTO is 35% (Promotional)

on the basls of the vacancies. The applicants moved an

)

appligation being O.Ae No. 143/2000 before the caT for not

allowing the applicants to appear in the screening test.

The new Rocrultment Rule for the JTO's came into force in

the yedr 1999 ‘and the vacancies up to 31lst August'99 were

to be filled up as per recruitment rule of 19386, Thu

rcspondenté {ssued an order dated 10.11.1399 by which all

the TTAs in posltion as on 31.8.99 were allowed to appear

{n the screening test without inq4sting on Lhu required

gqualification munLionLd in the 1996 recrultment rule. The

) |
AT

Contd, . 3

PO L
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L

Lecruitment rule as well ag can be made

The applicants wWere allowed to appear in the

April 2000 and Yesult of the te

lettar dated 10.11.99 ig reproduced bhelow -

Sub.3-2ligibility condition to appear in
JTO qualifying Screening test.

In continuation of this oifice lettear
of even number dated 12th March 199%, 1 am
directed to state that the vacancies of Jro
upto 31st August 1999 will be fijled up as
per the JTO recruitment Rule 199¢ and )
vacancies after 3]st August 1999 wil) be
filled up according to the,provision,&f‘JTQ
Recrultment Rule 1999, S

In view of this it has been decided that
all eligible candidates Up £0 31.8.1999 nndey
35% quota may be permitted to aprzar in J.T.0,
sereening test to he held shortly. The case

' regarding permitting TTAs has alzo been
examined and it hag been decided that afy TThg
‘as on 31st August 1999 be permitted provision-

~ally to appear in' 35% qualifying Screening
test without insisting 6 Yéars of service in
the cadre of TrA subject to the outcome cf
the OAs pending in the different CAT=. -

- will be send on training only to the extent o
Jacanices available under 35% quota usto -
31.3.99, Remaining. qualified offlciars will
have to claim what mo ever for training/
appointment asg JdTO,"

screening‘test
o°n the basis of the direction given by the CAT in o.a.

No.143/2000. The second Screening test wag held on 29th

st was also declared on

26+9.2000 (Annexure-5), The result was {n three bartsm
Part & Consisted of cindidates who were eligible as per

Aecrultment Rules 1996, Part B consisted of candrdates who

had been allowed to appear vide letter dated 12,3:9% without

Ll D . service‘as‘TTAs. names of those
completion of 6 yearﬁé Part C includedéwho had been &llowed

'prbvisiongliy to appear on the basis of the order of’the

CAT dated 27§4.2000 in 0.A. No. 143/2000. It 18 also stated

that Rule 7 of 1996 Recruitment Rules contains power of

relaxation of any provision contained in the saig recruit-

ment rule. The relaxation can be made to any pProvision of the

applicable to any

class or category of persons. The new Rocruitment Rules

Cane into effeot on 153;99. In thoe order dated 15.3.2001

NI e

Contd. ., 4
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' o OdA. No, 143/2000 the Tribunal had directed the
x respondents to re-examine the case of the applicants
for prémotion. The direction of the Tribunal is reproduced
below t- '
" On overall consideration of the matter
we are of the opinion that the ends of Justice
will be met if a direction is given to the
respondents to examine the matter afresh in
the light of the observation made above and the
s Rule 7 of the Rules stated above and take

appropriate steps as per law. It is made clear
that 1f the respondents at all invoke #yle 7

in that case tha saig relaxation shall not=wiry-
be confined to these 10 applicants alone and

it will made applicable to all persons similarly
situated, ' - : :

The application is accordingly disposed
of to the extent indicated., There ahall, howavar,
b no order as to costs."

;. After considering the case of the applicants the respondents
passed an impugned order dated 28.9.2001 informing the

w - 7T applicants that it wag not,a fit case to revoke Rule 7 of

ovased on the order |
N the 1995 Pecruitment Byles, The same order has beenépasued
‘lt . -

by the DoT on 23.7.2001. The communication dated 23.7.2001
13 reproduced pelow ;-

N

In compliance with tho Judgment given In 0.A.
No. 143/2000 on 10.1.2001, the matter has been
considered afresh in the light of observation
made in the Judgment., ’

It has been observed that no further vacancies
are available and rendering more persons eligible—
- relaxédg provisions of RRg-would not serve any
' useful purpose,

Further, such relaxation, if given, will be
in favour of those officials who have rnot comple-
ted six years of service as TTA, and it will be =~
C ,against, interest of those who are “so far eligible
; _ T @y per provisions of RRg. Such relaxation will be
/ violative of principle of Natural Justice,

TN e e el o

It has been declued not $gw rovoke Rule 7
and relax RRg due to above reagons. The applicants.
be informed accordingly."

: It 1s stated tfiat wven persons junior to the applicants
have baen gi%ven‘promotion to the grade of JTO without

insisting on eligibility criteria mentioned in the 1996
e (W
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ﬁﬁmLuLLmunL Ruivs. In thig O.A. the controversy rolatos

to the exercise of aisrctiondry power of rclayation of

1996

: hule 7 of Rocruitm'nt Rulu;[by the respondents, Tho

rudpondents hade relaxed Rule 7 of the 1996 Recrudtment

Rules in case of Seven private respondents while the

. Same benefit was denied to the applicants. By order

,dated 4e2. 2002 the raspondents have prumotud 9 pare

‘,to the post of JTO of which 7 persons have been made eate

1

respondents in this O.A. In case of 8 persons promot d
by order dated 4.2.2,02 the Recruitment Rule has bizen
relaxed as they had not completed 6 years of ser-vice. It

is stated that the vacancies are available against'mhiuﬁ>

the applicants-can ve promoted. The respondents thL dCLPd : o

‘1llegally and promoted junior to the applicants by order

' Bc““;w_. Mr. S.Sarma, ludrned .counsel appearing. for the

dated 4.2.2002. In case of seven TTAs the respondents have\
relaxed rule of 6 years of required service. The powCr of

relaxation is required to be exercised unirormally without

any diocrimination.

applicants argued that 4agethe respondents have relaxed

Recruitment Rules 7 of the 1995 in case of 7 employees

‘the applicants are also entitled for the banefit o#

>01axation ag the dppliCdnLG aru ﬁbnil&rly uitnatnd

>

The action of respondents in promoting 7 res kondents is

d;legal Ho has requested for quashing of tho impugnc

"order,

e\

\

4u The respondents have filed their written at.h‘men':
and their case was repeesented Sr. C.G.5.C. Mr. A.Deb Roy, -
It is stated that rejection of the claim of the a“pxicdntb
for promotion to JTO {n persuante of order dated 28.9f200}
tgsued from the office of the Chief Gencral Munagcr(Tclecom)
N.Z.iCircle and order dated 23,7, 2001 issued by the Dy.

DirLcLor Gcnnjdl Wags legal and in compl lance with the

Contd.,, .,

ggeﬂw d . '



qnd the DOT hag decided not to revoke rule 7

-.6'-.

L -
jngmeht and order of the CAT in 0.A, No, 143/2000 daved
15.3.2001. The applicants were not Similarly situaﬁed to
thosé employees orderdd for promotion by order dated
4.2.2002 on completion df JTO training. The“appiicants
Were promoted as TITAg in the year 1999. The privﬁtc
Lespondents were promoced a3 TTAs in 1994 aﬁd 1995. The
Clrcecular dateg 10.11.99 allowed all TTAs in poéitibﬂ on
31.8.99 to appear provisionally in the screening test,
The‘applicants Weére appointed as TTAs in November/99 and
they w;:e hot entitled to the benefit of the let:ér
dated'10.11.99 and on the direction of CAP and they were
provisionally allowed to appear in the screening test,
The aﬁﬁlicants were not elligigle for the Post . of JT0 ag
per Recfuitment Rules 1996. Persons who were elligible
in the 2nd‘5creening test as.pér decision in the circylar
dated 10,11.99 Were sant for 2nd Screening test and on
Successful Completion of the training were posted as TTOs;
The applicants claim of being Similarly situated cmployees
alongwith the candidates in part B of thevorder dated
26.9.2000 is not correct.’Tho applicants weré’ndt eiligible

for appearing in the SCreening test ag ber DoT letter

e dated 10.1;.99° A3 per order dated 15.3.2001'1n”O;A.'No.

143/2000, the matter has been considered by tha respondents

afresh in the light of the observation made in the judgment

amd ralax .

Rec:&!tment Ruleg with the findings that such reiéXétioh
ls not possible as there were no vacancies and would be in
violatjon of principles of natural Justice. The.pmstihg
order dated 4.2.2002 was issued Against the vacanc/os Qf.
J1i0s ubto 31.8.99, It is staced that tpe applicants féar
abount stagnation ih thelr prescent cadre of TTAg 1g
baseleag, Thé viacancies afterp 31.8.1999 wi1) bd“frlcd up

under the provisions of Jro Recrutoment Rulau 1999,

"
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A
*ﬁ, K//! 5. We have heard learned counzel for the pactics
| / .at length anu perused carefqlly material g placed on record
as well as submission made by fhé learned counsel for the
parties. The applicant®s calim is on the basis -+ order
dated 10911.1995 issued by the DoT. As peir orier éhc ‘ _ i

vacancies in the cadre of JI0s upto 31.8.9Y9 v.re t2 be

fillea up as per J10 Recruitment Rules 1996. Since the -~
rule was ammended irom Le9.99 1t wag aecicu d te aiiow arl
' the TThs as on 31.8.99 to appear provisiqnally LN the
screening.teét without insisting on 6 ye:rs of squAal'tying
gervice ag TTAg, Obviously, the applicants were'nct UThes
on 31.8.99. Had they been {n position as TTAQ and nét allowéd
oee— 1.0 dppedr in the screening test, the appligants could have
been considered as being diSCfiminated against., They ani 5
not be consiudered as similarly placeu with othier TTias who
kwezcjfn position on 31.3, 99, Thwe cage of the dpplicun"n is o
a uixterent category: Since ordcr dacved 10.11.99 was
.. —

,,,

”appilgable to TTAs as on 31.8.99 and as the applicants were

not TrAs on that date, we émnd no illoga ity in the declsion

taken by the LLngndLntSo The respondente bﬂcam< ;Ihm. uzLo
' new-éules ndu\comn into elxccn on 1.9, 1989. No illcgdlity
is inferred in the respondents dpplylnq Lhc new Rules in
the applicants case. The applicants c&aimed that as
Recrultiment Rules were relaxed Dy order d.ted 10.11.99 i -

case of TTAsg who were in position on 31.d4.9%, the siqu

“

relixation should be given to the applicants. The LEO O i

have considered tho case of the appllcants In the Ligne of

Do 143/2000 and have - ﬂLstd that there are no vacancies,

9T Mrn- 3. 58m$ma, learned counsel for the applicants had argueua

that  the applicants appedrea in the exanipation for Y“TAs

on 9.1. 99~ Thb result was declarea on 25.1.99, ALL”L a long

delay the responacnts Initiated Lhe process of training on

116,99 (Annexure ~2), Seats

\ k \ \5%\ ‘\" \9\3\ \":"\/""

for training at RII'C pracna

Contd., .t
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Taking into a
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BIARAT SAHEHAR HIGAM m Y

(A Govt. of India Enterprise)

|
|
|
|
Office of the Chief General Manager, \
{
E
\

North East - [ Circle, Shillong -793 001.

No. Rectt-184/TTA/Trg/Pt-1/ 196 Dated at Shillong, the 17t March 2003

To : o [

.. Shn M. Sh.lbong, TTA and others
i .. .0/o the General Manager Tclecom District, BRI Lo , L j
; S Shillong. : S : !

Sub: - Judgement and Order dated 8-11-2002 in OA No. 182/2002 filed by Shri = o
o - M.Shabong TTA & Others vs.. Union of India & Others before Hon’ble CAT, ‘ S
Ouw'lhati - S :

A'Wxth refcrence to the above subje ct, it is intimated that in c,omplmncc w1(.h o ’
. the Jud{,cmcnt in OA No. 182/2002 on 8-11-2002, the matter_has. bccn re- L
cxammcd by DOT in the light of obscrvations made in the Judgement.

, T has been decided by the DOT, there is no Justlfl(,dl.l()n in rclaxing the [}

Recruitment Rules. Copy of DOT letter No.3- 53/2()02 SNG dated 26- 2 2003 is also
enclosed.

tnclo: - as above. 0

(GN. Chyne)
Asstt. General Manager (A) ‘
\ -Office of the Chicf General Manager, =~~~ " = . L
N.E-I Telecom Cirele, Shillong-793 001 o ' :
Telephone No. (0364) 2225650
FFAX No. (0364).222720’2 .

e o —— S AS—— Y T TR =
. oo - MP VR

|

Copy to: - v
1. VO /Co, Shillong wilh reference to hm Tetler No.
NE/LAJOA/No.182/2002/M.Shabong & Ors/25 dated 7-03- 03

. ngj:,,,
g (B.C. Da's)
, Asstt. Direcctor Telecom (Estt)
Office of the Chicf General Manager,
N.I.-I Telecom Circle, Shillong-793 001
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- Ministry of Communication and LT
‘Department of ‘Teleconumunications,
Sanehne Bhnwan,20 Ashola Road,

T e
R

r/;( ',T_5," 7

1% 0 - T
- | a0
) kY

N B A
N0.3-53/2002-SNG v
Government of Indin

)

A 751;]‘4'-"":'1"',’?'« :
sad -.:1;'(‘{ vy ,n'{} J’

'_-‘!‘?l’uﬁ"ﬁ?"ilb,:):;f-. N
g é“‘“-V/ . "

r";-::.;
A k
"("t'? "f‘)"

'-"’."?&g%s

"New Delhi 110 0ot,

i

Dated 26.2.2003

“Ihe Chief General Manager,
Bharat Sanchar Nigam 1.0d,
North Fast = 'Tetecom Clirele,

Shittong 793001,

Sub: QLA No.182/2002 file
UO1 & Others before {he
relaxation of provisions of RRs.

o in compliance with the Judgement
has been re-examined afves

i has been obser ved that RTTC
-~ their lefter dated 14.6.99 for
7 requirement was 37_seals.
- dated 1272.6.99 and the seas
10.8.99 and compleed on

Tt

| training commencing on
would not have been cot
eligible as TTAs helore the

Therefore, there is no ju

The applicants

! Fhe TTA training duration is

d by Shri Mansingh Shabong &

C OA No. 182/2002 on 8-11-2002, ¢

dyin the light ol observations made in the Judgement.

* Patna could allot only 21 seats,
g, on 26:7.99, whereas

{he fraining, commencis 99, wi
hite RETC Katyani allotted 37 seals vie 't

Meanw
h which come

were availed for the training whic

b5 11,99, ‘

,==-——F

10 weeks.
26.7.99 (as per seats allotied by RTTC

nyficted on 01.10.99. “Thus these npplicants would not

cut ofTdate of 31.8.99. S

—

s

clification in Pelaxing the R, B

e informed accordingly.
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ASSISTANT DIRECTOR GENE

’ : szﬁr»p A
. éﬁlwﬁﬁ, N

et

’ éﬁﬁ&dazf . V ) =

iy

Others, 'l"l'/(..\//s

Hon'hie CA'T Guwnhati Bench regarding

he matler

as intimated vide -

~the vtopal
heir letter -
nced from

Fyen if ihe applicants were sent for.
Yatna), the training-

“have been
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< (IIARDAS SINGH)

RAL (SNG)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL < <3 g
GUWAHATI BENCH : GUWAHATI p ~ e'g
U
OANO 207 o 2003. ‘ o E?.
3:
< C
Shri M.Shabong & Others...................c..cooooii e Applicants
Vs.
Unionof[ndia&Others.....‘.‘.‘........._‘......‘....‘..,.....................‘..‘.....................Respondents

( Written Statement filed by the respondents 1,2 & 3)

The Written Statement of the respondents No 1, 2 and 3 are as follows :

L

That the copies of the OA No 207/2003 herein after referred to as application has been served
on the respondents and the respondents after going through the said application have understood
the contents thereof.

That the statement made i the application save and except those which are specifically
admitted and denied by the respondents.

That with regard to the statement made in paragraph 1 of the application, the respondents beg to
state that the rejection of the claim of the applicants for promotion to JTO is in pursuant of
Order dated 17.3.2003 & 28.9.2001 issued from the office of the Chief General Manager, NE
Circle, Order dated 26.2.2003 issued by the ADG (SNG), Order dated 23.7.2001 issued by the
Dy Director General, and Order dated 4.2.2002 issued by the DGM(A), NE-I Circle, Shillong,
was legal and in compliance with the Judgement given in OA No. 143 of 2000 dtd. 5.3.2001
and OA No 182 of 2002 on 8.11.2002, filed by the applicants.

That with regard to the statement made in paragraph 2 and 3 of the application, the
respondents beg to state that the applicants are all absorbed in BSNL, a Corporate body. Hence
the Central Administrative Tribunal cannot exercise jurisdiction in regard to Service matters of
such employees of BSNL.
( Calcutta CAT’s Order dated 1.3.2001 enclosed here as AnnexureR1 and Judgement
copy of CAT Ernakulam Bench dated 28.11.2002 annexed here as Annexure R2).

~ That with regard to the statement made in paragraph 4.1 of the application, the respondents beg

to state that the applicants were NOT similarly situated employees with those employees
ordered for posting vide order dated 4.2.2002 on completion of JTO Phase I Traim'ng as per
departmental rules. Department has rightly rejected the claim of the applicants in compliance
w1th CAT verdict.

( Letter Order No E-2/Appointment/89 dtd.4.2. 2002 annexed here as Annexure R3).

‘That with regard to the statement made in paragraph 4.2 and 4.3 of the apphcatlon the

respondents have nothing to comment.

é

Guwahati Bench: Guwahau
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13.
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That with regard to the statement made in paragraph 4.4 of the application, the respondents beg

to state that it is rightly stated that all these exercise have been done by the respondents to
remove stagnation in the cadre of TTAs and to provide promotional avenues.

That with regard to the statement made in paragraph 4.5 of the application, the respondents beg
to state that that a Circular was issued wherein it was mentioned that all the TTAs as on 3 1.8.99
be permitted provisionally to appear in the Screening Test as per DoT’s Order No. 5-11/99-

the employees who were permitted to appear in the said test vide above said DoT’s order, since
the applicants were not TTAs while the respondents No 7 to No 10 were all TTAs on the cut
off date. Vacancies in the cadre of JTO is immaterial in this case as the applicants were not
eligible for the post of JTO as per Departmental Rules.

{ DoT’s Order No 5-11/99-NCG dated 10.11.99 annexed here as Annexure R4).

That with regard to the statement made in paragraph 4.6 of the application, the respondents beg
to state that the candidates who are eligible to appear the 2™ Screening Test as per condition
contained in DoT Order No 5-11/99-NCG dtd. 10.11.99, and who are qualified the test, were
accommodated upto the extent of vacancies against 35% quota as on 31.8.99. ‘Thus, the
empanelled candidates were sent for training and on successful completion of the course, they
were posted according to exigencies of duties. Remaining qualified officials will have no claim
whatsoever for training or appointment as JTO. '

That with regard to the statement made in paragraph 4.7 of the application, the respondents beg
to state that the action taken was as per directive of competent authority i.e. only those who
were TTAs as on 31.8.99, were permitted provisionally to appear in the screening test.
However in compliance to Hon’ble CAT/GH Order dtd. 27.4.2002 the applicants those who
were not TTA as on 31.8.99 were also permitted provisionally subject to the final decision of
the court. Hence, the whole allegation is baseless and trying to mislead the Hon’ble Tribunal.

That with regard to the statement made in paragraph 4.8 of the application, the respondents beg
to state that TTAs will be eligible to appear m 35% qualifying screening test-of JTO provided
they have completed 6 (six) years of regular service as TTAs and subsequent Order dtd.
10.11.99 all TTAs as on 31.8.99 are permitted provisionally to appear in the 35% qualifying
screening test without insisting of 6 (six) years of service in the cadre of TTA against vacancies
of JTO up to 31.8.99.

That with regard to the statement rmade in paragraph 4.9 of the application, fhe respondents beg
to state that as per Recruitment Rules 1996, read with DoT’s Order No.5-11/99-NCG dtd.
10.11.99, the applicants were not entitled for posting to JTO under 35% promotional quota as

" they have not fulfilled the eligible criteria for appearing in the said examination because they

were not TTA on the cut off date i e, on 31.8.99,

That with regard to the statement made in paragraph 4.10 of the application, the respondents
beg to state that the action taken was as per directive of DoT’s letter dated 10.1 1.99, i.e. all the
TTAs as on 31.8.99 be permitted provisionally without insisting for qualifying service, subject
to the outcome of the QAs pending in different CATs. But the applicants joined as TTAs after
31.8.99 and hence were not eligible to appear in screening test. It is clearly mentioned in the
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above DoT’s letter that vacancies of JTO upto 31" August 1999 will be filled up as per
recruitment Rules 1996 and the vacancies after 31 August 1999 will be filled up accordmg to
the provisions of JTO Recruitment Rules 1999.

That with regard to the statement made in paragraph 4.11 of the application, the respondents
have nothing to comment.

That with regard to the statement made in paragraph 4.12 of the application, the respondents
beg to state that in compliance with the Judgement given in OA No 143/2000 on 15.3.2001, the
matter has.been considered afresh in the light of observations made in the Judgement. It has
‘been decided by the competent authority not to revoke Rule 7 and relax RRs, with the finding
that such relaxation will be violative of principle of natural justice vide letter No 3-122/2000-
NCG/SNG dated 23.7.2001. :

- ( DoT’s Order dated 23.7.2001 annexed here as Annexure R5).

That with regard to the statement made in paragraph 4.13 of the application, the respondents
beg to state that on receipt of the applicants’ letter dated 12.4.2001, the matter has been
examined by the Department in pursuance of Hon’ble CAT/Guwahati Judgement and a finding
of DoT has been issued vide letter dtd 23.7.2001 and same conveyed tc the applicants vide
letter No. Rectt 46/Trg/Pt.V dtd. 28.9.2001.

(Letter No.Rectt 46/Trg/Pt.V dtd. 28.9.2001 annexed here as Annexure R6).

That with regard to the statement made in paragraph 4.14 of the application, the respondents
beg to state that the case have been examined in compliance to the Judgement in OA.No
143/2000 dtd. 15.3.2001, and passed an Order vide DoT No 3- 122/2000—NCG/SNG dtd.
23.7.2001 which was conveyed to the applicants.

That with regard to the statement made in paragraph 4.15 of the application, the respondents
beg to state that the DoT instruction dtd 23.7.2001 was conveyed to the applicants vide letter
dtd. 1.2.2002. :

That with regard to the statement made in paragraph 4.16 of the application, the respondents
beg to state that the criteria for allowing candidates to appear in the screening test is based on
-the eligibility condition contained in DoT Order dated 10.11.99 and 12.3.99. All applicants who

" have become TTA as on 31st August’99 have been permitted provisionally to appear the 35%

quota screening test. The applicants who were not TTAs as on 31% August’99 were not eligible

to appear the screening test as per DoT instructions. However in compliance to Court Hon’ble
CAT/GH vide its Order dtd. 27.4.2000 in OANo 143/2000, they have been permitted
provisionally subject to final decision of the Court. The private respondents were TTAs as on
the cut off date i.e on 31.8.99 whereas the applicants were not TTAs as on the cut off date, i.e.

. on 31.8.99. Hence the applicants claim that even juniors to them in the cadre of TTA got the

benefit of relaxation is baseless and trying to mislead the Hon’ble Court. In fact the applicants
cannot claim to be at par with the other respondents as they are not similarly situated persons

based on the position as on 31.8.99. ,
( DoT'’s letter dtd 12.3.99 annexed here as Annexure R7).

( Supporting documents regarding appointments of applicants & private respondents as TTAs
" annexed here as Annexure R8).

That with regard to the statement made in paragraph'4.17 of the application, the respondents beg
to state that the nine (9) TTAs have been posted as JTO after completion of prescribed
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training vide order dtd.4.2.2002. All nine (9) TTAs were allowed for appeaning in screening test
vide order dated 10.11.99 as they were TTAs on the cut off date i.e. on 31.8.99 and the
applicants were allowed for screening test as per directive of Hon’ble CAT though they were
not eligible for appearing in the said test as per order dtd.10.11.99 as they were not at all TTAs
as on 31.8.99. Hence the applicants’ case could not be considered as they were not eligible as
per departmental rules. Evidently the applicants’ claim has no value in the eyes of law.

That with regard to the statement made in paragraph 4.18 of the application, the respondents
beg to state that this screening test against 35% quota pertains to vacancy as on 31* August’99.
Para I of DoT Order No. 5-11/99-NCG dtd. 10.11.99 has clearly indicated the position and the
qualified candidates who are eligible to appear the screening test, have been accommodated
against those vacancies only. These candidates were sent for training based on their inter-se -
seniority. on their previous cadre i.e. TTA, as per departmental instructions and only those

* candidates that can be accommodated against the vacancies of 35% quota as on 31% August’99

have been sent for training. The posting order dtd. 4.2.2002 were issued only after they have
successfully completed the prescribed training of JTOs. The order dtd. 4.2.2002 does not reflect ¢
the availability of additional vacancies as claimed by the applicants. The applicants have no

right to claim for setting aside the DoT orders and question the stand taken by the respondents.

The applicants were not eligible to appear in the screening test as they were not TTA on
31.8.99. The applicants were allowed provisionally to sit in the said screening test as per
interim order of CAT-GH. Hence the merit list for the said examination has no meaning for the
applicants as the applicants were not at all eligible for appearing in the Examination.

That with regard to the statement made in paragraph 4.19 of the application, the respondents
beg to state that action was taken as per departmental rules. The posting order dtd. 4.2.2002 was
issued to them on successful completion of prescribed departmental training. It is clearly stated
in previous paras that the applicants are not similarly situated employees compared to the nine
(9) TTAs as appeared in order dtd. 4.2.2002. The allegation directed towards the respondents
mentioned in this para is baseless/malicious in the eye of law and have no documentary
evidence. The applicants cannot compare with TTAs who have been posted vide order dtd. -
4.2.2002 as they were not similarly situated employees compared with the applicants. Hence the
question of junior/senior is immaterial. On completion of prescribed training they were given
posting as per departmental rules and the applicants were not eligible as per rule, hence their
case could not be considered. The respondents did not allow the applicants to appear in the said
screening test as it is not permissible as per departmental rules. The names of the applicants
result was shown in Part-C as because they were not eligible for appearing in the said screening
test vide DoT Order dtd. 10.11.99 as they were only allowed as per directive of the court
interim order. So there is no malafide intention on the part of respondents.

That with regard to the statement made in paragraph 4.20 of the application, the respondents
beg to state that in compliance with the Judgement given in OA.No 182/2002 on 8.11.2002, the
matter has been considered afresh in the light of observations made in the Judgement. As per
DoT’s letter No. 3-53/2002-SNG dtd. 26.2.2003, it has been decided by the competent authority
that there is no justification in relaxing the RRs.

That with regard to the statement made in paragraph 4.21 of the application, the respondents
beg to state that the action taken was as per directive of the competent authority as already
explained in para 23. - ‘
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That with regard to the statement made in paragraph 4.22 of the application, the respondents
beg to state that they have acted in compliance with the Judgement given in OA No 182/20 on
8.11.2002. and the matter has been considered afresh in the light of observations made in the
Judgement. It has been decided by the competent authority that there is no justification in
relaxing the RRs vide DoT’s Order dated 26.2.2003.

That with regard to the statement made in paragraph 4.23 of the application, the respondents
beg to state that in the Order dtd. 23.7.2001 it was rightly stated that there is no further
vacancies available. The posting order dtd. 4.2.2002 was issued against the vacancies of JTO"
upto 31.8.99. Vide DoT’s letter dtd. 10.11.99, those who were TTA on 31.8.99 were
provisionally . allowed to appear in the screening test. The qualified candidates were
accommodated up to extent of vacancies available up to 31.8.99. The remaining qualified
officials will have no claim what so ever for training/appomtment as JTO. The 7 candidates
were eligible as per Order dtd. 10.1.99 but the applicants were not TTAs on the cut off date i.e.
on 31.8.99. Thus there is no vidlation of principle of natural justice to the applicants.

That with regard to the statement made in paragraph 4.24 of the application, the respondents
beg to state that the applicants and the TTAs who have been posted vide order dtd. 4.2.2002 are
not the similarly situated persons. The posting order was issued to them on completion of
prescribed departmental training. As the applicants were not eligible, their case could not be
considered as per departmental rule. The respondents’ action in this regard was as per rule.

That with regard to the statement made in paragraph 4.25 of the application, the respondents
beg to state that action taken was as per rules and regulations of the Department and not
violated the principle of natural justice. As the applicants were not eligible so their claim has no
value in the eye of law and the application is liable to be dismissed.

That with regard to the statement made in paragraph 4.26 of the application, the respondents
beg to state that in the order dtd. 23.7.2001, it was rightly stated that there is no further
vacancies available. The posting order dtd. 4.2.2002 was issued against the vacancies of JTO
upto 31.8.99. The respondents have done nothing wrong in this regard by issuing order dtd.

'4.2.2002. The applicants’ fear about stagnation in their present cadre of TTA is baseless. It is

clearly mentioned in the letter dtd. 10.11.99 that the vacancies after 31" August’99 will be filled
up according to the provisions of JTO Recruitment Rules 1999. 1 he applicants’ claims are
baseless and not based on facts, hence'the application 1s liable to be dismissed.

That with regard to the statement made in paragraph 4.27 of the application, the respondents
have nothing to comment as there is no information regarding the Principal Bench case.

That with regard to the statement made in paragraph 5.1 to 5.7 of the application, the
respondents beg to state that the action taken was legal as per the directives of the competent
authority and the respondents acted in this regard as per departmental instructions/rules. The
applicants and the private respondents were not similarly situated persons as the applicants were
not TTAs as on 31.8.99 but the private respondents were TTAs on the cut off date i.e. 31.8.99.
Hence the ‘statements made are false and trying to mislead the Hon’ble Tribunal and as such the
application is liable to be dismissed.

~ That with regard to the statement made- in paragraph 6 of the application, the respondents have

nothing to comment.



33,

34.
35.

36.

37

&@,

6.

That with regard to the statement made in paragraph 7 of the application, the respondents beg to
state that the applicants had filed applications earlier, before the Bench of Hon’ble Tribunal, in
OA No 143/2000 & OANo 182/2002 in which the Judgements & Orders dtd 15.3.2001 &
8.11.2002 were passed by this Hon’ble Tribunal and the respondents had disposed off the cases
as per directives of this Hon’ble Tribunal vide this office letter dtd. 28.9 2001 on the basis of
DoT’s letter dtd. 23.7.2001, and vide this office letter dtd 17.3.2003 on the basis of DoT’s letter
dtd. 26.2.2003.

That with regard to the statement made in paragfaph 8.1 to 8.5 of the applicatioh regarding
relief sought for, the respondents beg to state that the applicants are not entitled to any relief
sought for and hence the application is liable to be dismissed with cost.

That with regard to the statement made in paragraph 9 of the application for an interim order,
the respondents beg to state that the applicants are not entitled for any interim order prayed for
and hence the application is liable to be dismissed with cost. /o

That with regard to the statement made in paragraph 10, 11 and 12 of the application, the
respondents have nothing to comment.

That the respondents submit that in fact there is no merit in this case and as such the application
is liable to be dismissed with cost.

In the premises, it is therefore prayed that your
Lordship would be pleased to hear the parties, peruse
the records and after hearing the parties further be
pleased to dismiss the application with cost and or
Jurther be pleased 1o pass such further or other orders
as your lordship may deem fit and proper.



VERIFICATION

1C Murmu, Vigilance Ofﬁcer o/o the Chief General Manager NE-I

Telecom Circle, Shillong bemg authorised solemnly declare the statements

'made in the petltlon are true to my knowledge, belief and information.

.................

-And I sign the verification on this ... 20 day of ... %@m ... 2004.

2a\\ \ v\
DECLARANT

office!

yigitand®

(* 1. '
c;xn txc:m 753001
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. For the applicant . Mr. B.K. Mondal, counsel
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For the raspondents. y Mg, M.5 .Banerjee: Cpunsel» _ L
Heard o©n °* 1.3.2001 Oorder on * 1.3, 2061
. . o RDER i '
R.N. Ray, v.C.
axe‘present. This Case | ) )
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CENTRAL ADMINI3 TRATIVE»TRIBUNAL"‘“” ;
: ERNAKULAM Bnncn s . i

o.A.Np.ell/zodz

Thursday this the 28th day.of November, 2002

!

CORAM

HON'BLE MR. A.V. HARIDI\SI\N, VICE CHI\IRMI\N
HON'BLE MR. T. N.T. "NAYAR, ADMINISTRATIVE MEMBER'

j.Sasisadharan Pillai,

§/o. Janardhan Pillai o

staff No.3358, Senior Telecom Operating

nssigtant (P), Telephone Exchange, ‘

Elampalloor, Kundara ’

residing at: Krlshnav11asom Veedu, o

Ambipoika, Kundara. , ' S ';.,.Applicant

(By Advocate Mr.Vishnu'S.Cnempazhanthiyiiﬁ
S 7. } .

1. ' Assistant General Manager (ndmn) _
Office of the General Manager (Telecom)
District, BSNL, Kollam.

2. General Manager, Telecom Dlstrlct:»
BSNL, Kollam.

3 rhe Director General.. _
’Telecom Department, New Delhi;

4. Union of India, rep.-by its
”Secretary, Mlnlstry of communlcatlons,.
New Delhi. -
5.' K.M.Georgekutty i s
Senior TOA(P). o o F -
Telephone Exchange{wPathanapuram.*‘ ..Respondenté

. . !
:(By Advocate Mre Ke Keaavankuthy. ACGSC - R1 - 4)

The appllcat1on hav1ng heen henrd on 28. 11. 7007,'the

Tribunal on the same day delivered the fo]lnw:ng
Contd.



.
&
B

.HON'BLE-MR.-A.V

2. " Shri K.KESavankp

\respondents, -
\ . )

have jurisidction.v On the ¢

that the applican

Eerritorial army invthe'year 1999 e is not entifled_
Lo aﬁy henefjy and he supports.the impugned ordeg on

the groung 'thap it wag- R .



ADMINISTRATIVE MEMBER

ae

3. Wwe have cOnsidefed"gtHe \qﬁestion' of

jurisdiction of the Tribunal to entertain this

€

appllcatlon. Since'the applicant_has been absorbed as

an employee of the BSNL he is no more an employee of

—

" the Telecom Department, Ag  the BGNL has not been

noEif ied under the Administrative‘Trlbunals Act, this

Tripbunal cannot exercise jurisdiction in regard to

serVice matters of such employees "of BSNL. The

appllcant belng one- who has been absorbed»we‘find‘that

this Tr*hunal does . not have jurisdietion to entertaln

.~ this application.

4. In the result the application' is rejected

1

under _gection 19(3) of the Administfative Wrribunéls

nct.

Daﬁed the 28th day of November, 2002 BN

.

5 | - sd/-
N.T. NAYAR) R (ALY HARIDASAN)
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NIGAM LIMITED

RPN BHARAT SANCHAR

i SEOE
! (A Government of Indla Enterprisc) o
' QUIICE OF THE GENERAL MANAGER TELECOM DISTRICT
g ‘ MEGHALAYA SHILLONG — 793001
AR Mo: E-2/ Appointment/89 - , - Daled at Shillong, the 4t February 2002
P ' ' .
| { _ In pursuance of CGMT Shillong’s letter No: STB—!/]"I’O‘Tug-PBlg/IV dated 25-02-2002, the
i : i following officials on complation of JTQO Phase 11 training are posted in the unils noted againgt
I their namer: , ’ .
‘ | 51 |Names Posted as JTO |_Controlling Officer | Staion of posting
‘ !‘ ‘ 1 (Sanjib K S Dordoloi QcCB : DE(O&B) ‘ Shillong
i _2 [Kumar Gurung Under SDOP Rynjah  |DE (External) Shillong
[ A3 {Amit Do L10B/RLU  [DE(E10B) | Shillong
’ 4 |Ripelk Kumor Dag Under SDOP (Cast) DE (External) Shillong
9 _{Mayuruddin Aluned; Under SO (G) Jowni |DE(O) Jowal Khliehriat
1 el
| . ! 6 Pradeep Kr Roy 1 UnderSDOP Tura  [DE {Q) Tura Turn
} _ 7 jGrorpe A Wahlong | U nder SDE (Inetn) T IDE (Tx Mice & Instn) Shillong
! 8 Subhashish Dhar Under SDOT Shillong DE ()] Shi_llohg‘. . Cl{ermpunjee
e | . ' .
! 9 |RA Kharbteng Under SDOT Nongstoin [DE (O) Shillong Mairang
: . KN K,
The above officials have reported for duty under GMTD Shillong on the F/N of 04-03-2002.
NOTE: , : , o o
I For officie) ot SL No 1- Shri $.K.S. Bordolol is deputed to Fulbari for VPT works for

a period of 2 (1wo) montha, After his deputation he will join back his regular place of
posting ' - . ‘
. For officinl at 51 No 7- Shri G.A. Wahlang in deputed Lo Jowai for Cable/ VPT works
for a period of 1 (one) month, Aflter his deputation he will join back his regular place
ol posting,. B B : _ ,
Wovittnmics DLy bhowbd nidiasy [hy, ol.c[puf.r.»c{/ J-7.04 94
(3 L47) r\»\,t‘.r,{ﬂ‘ﬁ.b‘.l,v o d‘o’v;« '\rJ. S - Deputy Geniera @Tnnng,er

O/o GMTD Shillong:

Copy to:

1. COMT NE Circle, Shillong
2. DE(O) Tura/ Jowai/ Shillong
3 D (Tx Mlce & Instn)/ (External /E10B/OCB) Shillong
A, sSpoOT Shillong/M ongsioin ’ . '
5, SDOF (Rynjah/Instn I/ East) Shillong  «% , Date of joining of the conicerned
6. SDOP Tura . officials may please be intimeated
7. SDL (:5rp) Jowaj | . |} toallconcerned,
[ o 8, SDE (North) Fulbari '

T . 9. . 5rAQ(Cash)O/o GMTD Shillong

o o 10T Officials concerned ' ‘
11. Personul files
12. E-2/Fromotion file
125 F-2/T&P file J
14. Statement File -~

I&ﬁ’%@m“’ A  OfoGMTD Shillong

N

s

ot
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. 4;6‘* s qufan vnqu,n
No.8=11/99-NCa | D P ,
Bovernment of India

{
Minimtry of Communicaticng 141 15 o ”%
Departmant of Telecommunications

| . O2R \O’u
. <0-Asholka Road,Banchar Bhawnn,an Dalhi-1 (iJJMmmcmmﬁm

S
Dated:10.171.1559 |

Ocmm'mmﬂ“”_--

~A11 Heads of Telecom Circles/Telecam Dlmtrictﬂ } ‘ «ﬂj;ﬁ ~
Heads of ather Administrative QOffices .. . - - S
Chief Banaral Manager,’ MTNL, New Delhi/Mumbal

Sub:~Elxgibilxty condition to appear in JTD qualifying
Screenxng Teﬁt

+

: In continuabion of thiwu
.number dated,

office. laetter aof avan -

-1AEh March 199%, I am directed to mtate

“that the vacancies of JIT0 upto Jimt Auguet 1999 will b

-~ filled wup as par the JTO Recruitment Rule 1996 and the.
vacance{an aftor Jlst August 1999 will bLe- fillad up

..ncggrding to the proviwionm of JT0 Recruitment Rulae-
1999. ‘ S |

In view of thiw it hap bean dscided that all® eligl—'
“ble candidatem upta I1.8.1999 undar I5% quata may bae

permitted to appear in J.T.0. mcrunning temt to be held

shortly. The case regarding parmitting TTAa ham alwg
baun wxamined and it has bwen decided that all the

TTRAg -
am  an Jlat Auguet 1999 be permitted provisionally ta E
appaasr i A5¥ quallfying Brerewnlng Test without inwint~ .
ing 6 yaars ot garvice ln the cadry at TR gubjvel be

tha wmimeme ©of tha DA punding in ditferent CATw.

All the mliglble candidatew of UBYU  JTO «mﬂuuntnu}-
st may bBe nfovmed clearly that qualifivd affticialn o .

I5% ITO screaning tumt will be wand on training only to
the waxtent of vacanciew avallable under I5% quota upto

31.8.99. Ramaining qualified afficiala will

S have no .
Tbadw what an ever fawe trnxning/appoxntment as JT0. C('
oo S0l

’ (J.D.JATM)

Agﬁth iD‘ll"qGQn. (STC)

Copy Lo :*DDG(Trg)/Dir(DEbVP)DDI Naw Delhi for 1nformd—:'
viizn plea:a

P | L e <“r70_

(J.B.JAIN)
A;ztt.DirﬁGan.(STC)

i oy
e mem m meeanuve F e L
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MOST IMMEDIATE/COURT CASE

No.3-122/2000-NCG/SNG
: : Government of India
# Deparment of Telecommunications
N , Sanchar Bhawan,. 20 Ashoka Road, New Delhl 01.

E A - | | Dated 975 .07.2001.

i : To, _ -

: ~ The Chief General Manager,
| ~ B.S.N.L., North East Circle,
e Shillong - 793001. :

Subject:0A No.143/2000 filed by Shri Hirak Chakraborty,
TTA- & Others, Vs. UOI before the Hon'ble CAT,
Guwahati Bench. ‘

In compliance with the Judgemeht given in OA
No.143/2000 on 15.3.2001, the matter has been considered
afresh in the light of observations made in the judgement.

. It has been observed that no further; vacancies are
e available and rendering more persons eligible relax1ng
' ' prov151ons of RRs would not serve any useful purpose.

_Further, such relaxatlons, if given, w111 be in favour
of those officials who have not .completed . six years of
service as TTA, and it will be against, interest of those
who are so far eligible as per provisions of RRs. Such
relaxation will be violative of principle of Natural

Justice.

; It has been de01ded not to revoke Rule 7 and relax RRs
due to above reasons. The applicants be infromed accord-

' , ingly. , r
- @/c | \Jk@@n
| : . o (H.K.
' Deputy Director General (Estt )
I A,
16\
ﬁ(;yﬂ\

12
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APPLICANTS IN OA.NO 182/2002

SI. Name Year of Recruitment in the | Date of appointment as TTA
No ‘ Present Post ' -
1. | M.Shabong _ 1998 12.11.99
2. | M.Ranjan Malakar 1998 12.11.99
(P.S : Did not submit his .
HSLC Pass Certificate.) ,
3. | E.Passah 1998 12.11.99
4. .| Mitchel Kbharmalki 1999 12.11.99
5. | AR Majaw 1998 12.11.99
6. | H.Basuk Lyngdoh 1998 08.11.99 -
7. | Bibhasan Roy 1998 12,1199
8. - | K.Syiemlich 1999 -12.11.99
9. | Francis Wahlang 1998 19.11.99
10.- | H.Chakraborty 1998 12.11.99
RESPONDENTS
SI. Name Year of Recruitment in the | Date of appointment as TTA
No g , Present Post ' :
1. | Sri Kumiar Gurung 1994 12,0994 .
2. | Amit Das 1995 18.06.95
3. | Md.Mayuruddin Ahmed 1994 18.06.95
‘| 4. | Pradeep Kr.Roy - ~05.07.94
5. | George A;Wahlang 1994 . 12.09.94
6. | Subhashish Dhar 1995 18.06.95
7. | RAKbarbtetl 1994 12.09.94

cokkkdeokdokokokokoR ko kkok Rk Rk ki kok kKo

C:\ndl\vig-la\LA 19.doc




. DEPARTMENT OF TLch“MMUNICA”IONS .
OFFICE OF ™ME GENFRAL MANAGER TELECOM, DISTRICH :: MEGHALATA
oHILLONC =, 173001,

s R Y

T ‘Qq’}"nﬂﬂ, rvl_[‘l\/-l\l)L)LL/SZ' s I):lted at Dlllllﬁnq the- 12'Lh I\],’)\re“ "‘C?Cy
{, \pu(mwnrm, ’n(\’\ A |

_ )
/, {(‘ " - u{\ N ‘ (}
.f& TNy OQWQUCCeSunl cnmp]etlon of Training: as Telecom.

o

13\ Py Technlca; Asslstants the folldw1ng officials are hereby
\Q67@m95%m9B@ﬁq¢o the Cadre of TTa in the Saale of Pay of Rs,450.

“\,MC@ggmqﬂ“4/ wWith effect from the date of assumptlnn of charge
in Lhe new post,

I lace ~f pootlnq On promntlon is 1nd1cated below Je

Iy e e e D

Sk- / Hemes : Poqtlng of Dromotlon
ﬂ?zﬁ-hu.._*____m__“mm_“__“_w_“__*__ S
1. Shri aAlfred Dkhar $.D.0.Ts/Shillong.
P Shri Hirak Chakravorty S.D.O.T,/Shillonga
fB. Shri H.B. Lyngdoh ‘ S«D.E. (Group )/Jowai.
4. shri K. Bhattacharjee ' 5.D.0.Telegraphs/Trra.
54 Shri C.R. Roy | : $.D.0.Telegraphs/Tura.
8. Shei Ranjit Sarkar - SDE(Group )/Williamagar.
#7. Shri A.R. Majaw ‘ Garikhana under :
' DeE. (E~10B)/shillondg.
/8- Shri 1. wahlang : Umnpling under .
D.E.(E-10B)/Shillong.
PRy 5 i M.Re Malakar : Laitkor under
Do (B-10B)/shillong.
0 Shri M, Kharmalki S+D.E. (FRS)/shillong.
1. 3hri B. Roy S.D.E.(FRS)/Shillong.
A2. shri K. Syiemlich | NEHU under DE (E-i 0B},
! ‘ bhillong.
/13. Shri E.HN.il. Pas sah ‘ _ SDE(Cable—Constn.)/SH.
/;:14° Shri M. Shabong _ : S.T.T.,CEO/Shillong.
15, 8hri 2.K. Deb | B-1MB under D.E.(E-102;,
: Shillong. :
Date of joining may bc intimated to all concemmed.
DJYlaJﬂﬁHL Lngineer Adm. )
RS 0/c the General Manager Telecom.District

‘ 4°qhnlaya,.uhillﬂng - 723001.
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ANNEXURE-I - | -
: e % - . .
Name in full =7 anl. MIRAK BRAKRABORTY.

wBs Statien ef pesting(With N T A
#'" designatien ef effice % SOE.,Tromlk,, shulleng.

mas ter) . |
(a) Present Pest held ¢ TTA.

gb; Year ef recrultment in present pest : 129

c) Date of appeintment as BSA/AREME/TTA : (2.1.99.

. Date of birth as per Service Beek t 1.4, L 94a7

5, Educatienal qualificatien(attach attested)
 Cepy ef qualificatien certificate.If the : _
candidate 1s graduate er se attach Marksheet : H.s.Lc.

Cermunity as per Service Beek(State £/635/2,0/C.: ¢/c

7. Indicate Divisienal Hq at which yeu wish te »
appear theexaminatien : , SﬁLéMcnmﬂ .

8. Are yeu transfereé te this Circle under rule
38,1if se ,date ef jeining

5 9, Give 1list ef attested ceples ef certificate

I (a)o'}-tosol';gocoooooolno .

(b)oo-aococoococ-aooo..

L 213

Does owl awxtse

DECLARATIONS
I B de hereby declare that the statement furnished in the

applicatien are true. ‘
Place 05.'/4.’%'[0/000 L) y e 8o 00 * ijm/@/é@’/—ﬁ
Date »Rb:./0[882.. Signature ef the appzica

s O R W

RECOMMENDATION OF THE_FORWARDING OFFICER

Certified that,

1.The statement furnished by the candidate in the applicatien ferm
have been verified by me with his service beek and feund cerrect,

net—cerreet. ‘
2. The candidate is mentally and physically fit/ret—£it.
3. There is ne disciplinary case pending er centempleted against tl
candidate/there—is—di+saiplinary. case—pending =g t—the—-eandids
4. Eis cenduct and character se far imewn te me are satisfactery/m«
LisLacten , .
‘ i pecermend /ie—nei—recesmend his case.

w% Nete: Scere eut which are net necessary.

-~ k/\)-& -

-Ceunter signei(if necessary) by Signature... oo eeeesaes
Oooo;-oi‘occ‘loolocoooaoo.vocluo-- ) _‘»ﬂ@ﬁ' DQSignati.n..é.D..L‘; C/\z’ﬁ/‘
.Q'OOQI.OQ..C.OO'.D.O0.0.‘..00. ?;?). ' (withseal)t....l. e e

s 0BGk
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1, shri Ligingstcne Nengrum
3 g 2. shri a.D. Schtun
_ 3. shri L. Nongknrih
; A< shri P.K. Ry
. v ' 5. Shri T.S. Lyndem
6. Shri oritam Das Sarma
3 Vﬁj chri R.2. ¥harbteng
'i%: : 8. shri Kumar Gurung
| \/{. shri G..A. Wallang
10. Sﬁri R. Iyngwa '
11. Shri C. Malynglong
12. shri A. Purkayestha
13. shrli J.T. Rapthap
14. shri Weldon Kharmawphlang

1. The Chh neral

Megha

. , L
_ I
DEF ARTMENT OF TETLECCMUNICATIONS

AmRICE OF THE TELECO'!. DISTRICT. “ANAGER® ¢ *FF " AT2

793771,

~ T,

No.E~48/hphtt’TTh/20 Dated at-Shillong the 4th January, i7" 2

of Treining as Telech .

Technical ~ssistents, the following T.T.A. Tralne s ¢re R i
~romoted to the cadre of T.T.A. with effect from the deifs
shown against each in the Scele cf Taw of Fgeil3f0-37-"552-58~

40-204"/~. i
51, 2 ) Tate of :lace cf

Joining Y "resting

-——im Selgele NS APPSRl b bt A

5.7.74  S.P.9.7/shillong

5.7.04 A.E.P."Mily. V/GH,
5.7.04  &.E.(RLU)/SH.
5.7.74 A.E.Trunks/SHa-

C5.7.94 2.E.Trunks/SH,
6.7.74 SMOT/TUA [ *NR. !}

12.7.74 DE(E=~10"Xge./5H.
12,2.04 SPO: 'West)/SH.
12.9.°4 DE’E~10) Xge./SH-

12.7.94 - -
12.9,74 . §.D.0.T. /SH.
12,7.74 A.E.Trunks/SH.
14.7.74 S.D.0.T/Tura.
14.%.94 SDOT/TUA{ NR. '
» " 5

.~/. "‘/

wmelecom. Bistriét Mznager,

laya, shillong-7737%71.

ﬁager,N.ELTéleccm;circle/Shillong.

l_ 2. The Accounts OFficer{A&?), %/~ IDM/Shilleng.
| > 3.  The §.D.0. Telegraohs/Tura.
} ' V 4. ‘\_ The S.D.0. Tple}jraphs/ShillOng. 7
{ 5. The D.E./E-.0B' Exchan~e/Shillong.
| Te The :.E. Trunks/shillong- *

; 7. The A-E. PhCnes{Mily.’/Shiilong.
b . , 8. The ;.E. 'RLU/shillong. ’
B . Qe The §.2.7. PhonesiWest)/Shillend. ~
N _ 10~23. The official ceacerned. 28-33) The S.S.5taff Sec.,0./0

- 34. File No.E-43,/TRGe %”“ M/shillong. '
: 35. ‘File Ner,E-48/Fromoticn. 36,"File No.E-47/T&" .
37. Pile No.E-48/Rectt. ‘
P . ‘QEZ;~\

Sr.Sub-Divisional Eﬁgineeriadnn.‘
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DLy ARTMENT OF TEILE COT’D’IUFIC%i LTOil
.OFFI,E nw THE TDIF.COMe. DlSmRICT MaBGER
SHILIONG = 76373391 i
e kTR '

41long ti#] 15¢b septs 7 5s

No;E—Q:/TTA/Apcttjzl Dated at Sh

mpletlon of train
the £o01lowing TaToedo
“'“”)y DrOmOted +to the Cadre of Techum Tech:
with = ~gcf from the dates she¥n aqalnst eal
Of ?a‘f OJ_ R"o13 "—30-.1560-EH-4C—2(‘4HI-‘.

..4-.._.__.__-—-—.—--.0-.,_-—_.—.-.—._.._-_..-—_

ne of TeTehe

,...—..._....——..-4—-......_.._ —

on successful
“1*011 3551stants,

.-..—.—_.._—.._-_--—..-

sl ¥ IREY

NOe
ST SN

{Q;?:\ shri Amit Das C PR
shrl Bidhan garkarl esnnec
n Ahmed.......

WL shri Meyuruddi
hDhar ﬂ.'.’o

_a< sl Subhashis
5. Shri K- Roy-1T
Ge shri Magaland‘Lyngdoh ge v ®

indresvar Nongrum see*°

Te ‘Shri

g. ohxi Se shattacharjee <os°°

o. shri D.fe cnakrabarty .=eec* ;
10, Shri SeKs Deb ceevs® }
1. shri GeSe Lama . emests

12, Shri parasmani Sep Ceees 3207095

13. shri D.K. Ohe  ieaes 103D

31.7.95

14- Shri TeKe. Chakrabarty gerve?®

The C.GetsTer T

1.
2. The 'A.C. (28&R 3, 00 TOM/SHaes 3¢
4., The SDE Phones(Mlly)/wH., 5) :
1 6) The DB’E«lOB‘ Wyge/Shil)ong, E:
ga21) The officials conCernaL 22
36) File No.E~48/Promotion, '
~ 37) File NO.Eﬂ48/TRG, 3g) File NOQE«4Q/Txx
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